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Title: Further discussion on the motion for consideration of the Finance Bill, 2010 moved by Shri Pranab Mukherjee on
28.04.2010 (Discussion Concluded and Bill Passed).

MADAM SPEAKER: The House will now take up item no. 20.
Shri Kalyan Banerjee.

SHRI KALYAN BANERJEE (SREERAMPUR): Madam, in support of the Finance Bill, 2010, first, I wish to point out the new
economic order of the UPA Government. In view of the provisions of the Finance Bill, 2010, and the recommendations of the

13th Finance Commission Report, which shows that there are two economic orders — old and the new. I want to give a
comparative figure of both these economic orders. Firstly, the average cumulative burden of all indirect taxes was 22 per
cent.

Now, by the reason of the new economic order, which has been inducted by the Finance Bill, the average cumulative
burden of all indirect taxes has come to 10-12 per cent. Secondly, in the old economic order, the companies deal with tax
laws and officials of up to 28 States; in the new economic order, there is one tax law and system across India. Thirdly, by
reason of the old economic order, dozens of different taxes and several products taxed at different rates in different States.
In the new economic order, there are only two tax rates — one, for the Centre and another for all the States applicable
uniformly. Fourth point is the individual income above Rs. 5 lakh a year was taxed at 33 per cent. In the new economic
order, individual income above Rs.25 lakh is taxed at 30 per cent. Fifth, tax saving investments of up to Rs.1 lakh every
year was allowed; in the new economic order, tax saving investment of up to Rs.3 lakh is allowed every year. Sixth, every
one crore man hours and Rs.3,35,000 crore lost in tax compliances. In the new economic order, substantial reduction in
time and money spent on tax compliances and dispute resolution. Seventh, as a market, India has fragmented and
therefore, was weak. In the new economic order, a strong common market with free movement of products and services is
there. Eighth is India is one of the fast growing economies, but one of the toughest places to do business, but in the new
economic order, India is one of the largest global economies and is easier to do business with and in.

Under the new financial order, in view of the provisions drafted under section 2 of the Finance Bill, 2010, what has been
done is this — the new tax rate which was mostly discussed since yesterday and which needs to be discussed — no tax
need to be paid up to Rs.1.6 lakh. This is the important part of the current IT structure. There is criticism on this — whether
the tax of 10 per cent charged up to Rs. 3 lakh should be there or deserves to be there or not.

I was looking into the figures after the Pay Commission's suggestions and recommendations, which have already been
made applicable to all the public sector undertakings. Earlier, whatever one mazdoor was getting, at the ground level as far
as the new entrant is concerned, it was about Rs.13,000. If he had put in 10 years of service, then, he would get about
Rs.20,000. In view of the new Pay Commission's recommendation, this is the figure, which has been extended to all. The
question for consideration is whether the mazdooris aam admi or not. If he is, then in view of the Pay Commission's
recommendations, if he gets Rs.20,000-Rs.22,000 per month, it comes to Rs. 3 lakh a year If the benefits of tax
concessions have been extended, it will be to the minimum level of persons. The question is who is aam admi. Whether the
middle class person, a clerk of a public sector undertaking, a clerk of a Railway Department, a clerk of a Central
Government, a clerk of even the Parliament Secretariat itself would be treated as aam admior not. If he gets a salary of
Rs.20,000-Rs.25,000 per month in today's pay structure, he gets the benefit of taxes.

If we go by the calculation, we will see that 73 per cent employees have got tax benefits on today's pay structure, which
has been extended up to Rs.5 lakh. This was the core discussion since yesterday. The main thrust or the argument was on
that. So, if one saves and if he gets up to Rs.3 lakh, no additional taxes are being levied.

In the case of income up to Rs.4 lakh the tax benefit given is Rs.10,300; in the case of income up to Rs.5 lakh the
tax benefit given is Rs.20,600 and in the case of income up to Rs.6 lakh the tax benefit given is Rs.30,900. It was discussed
yesterday as to whether retrospective effect is to be given to the various provisions of the Finance Bill. That was the
criticism which was discussed yesterday. With great respect I would like to say that whenever a retrospective effect is
given it does not become an Act or it does not have any prejudicial effect. When a valuable right or a vested right is taken
away by reason of any Act, the retrospective effect becomes bad. It is not shown anywhere here that vested right of
anybody has been taken away and, therefore, the mere expression of 'retrospective effect’ does not make the Act bad.

I would seriously dispute the railway service tax that has been imposed. I have raised it earlier also and I would repeat it
today, kindly withdraw the service taxes which have been imposed on the railways. The hon. Railway Minister did not



increase a single paisa either in the case of passenger fare or freight fare. Rather the hon. Railway Minister has given
concession in the freight fare. A benefit of Rs.100 is being given on the carriage of essential commodities. If this service tax
is imposed it will have an indirect effect on the fare which was not at all intended by the Railway Minister. This will result in
a heavy burden on the Railways. In the Railway Budget, the Railway Minister has given her intention not to increase the
fare but if this service tax is imposed on the Railways it will lead to a tremendous liability for the Railways and it has to
carry on with that liability. I would request the hon. Finance Minister to reconsider this aspect of the matter where the
service tax has been imposed. Earlier also we had said that the service tax is not required to be imposed on the individual
services. It had continued last year. I would repeat and say that if it is not taken into consideration the Railways will have
to bear a huge liability and it will have to carry on that liability without any avenue of income.

This has been discussed yesterday also that in the current year the fiscal deficit as a percentage of the GDP has narrowed
down to 6.9 per cent. This includes oil and the fertiliser bonds. Down from 7-8 per cent in 2008 to 2009, the projection for
the coming year is 5.5 per cent. Economists experiencing fiscal nightmare for the past year over the Government's galloping
deficit, the gap between income and expenditure, were happy to see that the Finance Minister returned to the path of
prudence. At the same time, I wish to point out that when the GDP has gone down I do not find the benefits, which are
required to be given to the most affected Scheduled Castes and Scheduled Tribes, given to them. The Government should
be more practical in this regard.

Today we see the Maoist and the Naxalite activities are going on in areas where really no development has taken
place since Independence. In such areas a number of public sector undertakings are having their mining operations. These
areas have steel factories and other big heavy industries. They also have the forest reserves. In such areas naxal activities
are going on. It is because the Government or the big enterprises and the big industrialists have not, in return, extended
the benefits extracted by them from the operations carried out in these areas. Madam, do you know who live in these
areas?

Who lives there? The persons belonging to Scheduled Castes and Scheduled Tribes live there. If we get a population
chart, we would find that 80 to 85 per cent Scheduled Caste and Scheduled Tribe persons live in and around that area.
Unfortunately, for decades together CSR benefits have not been extended there. Had they been extended, we would have
seen some other picture in our country today. We would not have seen maoist and naxalite activities in those areas.
Therefore, I would make a request that specific provisions should be made by amending the Finance Bill for giving benefits
to Scheduled Castes and Scheduled Tribes of those areas, especially, hilly areas, areas where mining operations are going
on and forest areas. The other day I said and at the cost of repetition I would say that again that you should bring a new
law in this august House for giving rights of forest to the persons who live in forests.

In the present Finance Bill certain benefits have been extended but I would say that these benefits should also be
extended to Scheduled Castes and Scheduled Tribes. I would just give a chart of remarkable allocations made in the Budget
and through Forest Act. There is one per cent loan interest subsidy for houses costing up to Rs.20 lakh; farm loan

repayment is by six months - still by 30t June, 2010; Defence allocation is at Rs.1,47,300 crore in 2010-11; Rs.1,73,552
crore has been provided for infrastructure development; outlay for social restructure is pegged at Rs.1,37,674 crore; social
sector outlay is 37 per cent of the total Plan allocation; and allocation for women and child development is hiked by 80 per
cent. But with great respect I would submit that no such allocation has been made in case of minorities. We have got the
figures for the last four years. The UPA-I had appointed Sachar Committee and we have got its report. We also have the
report of Ranganath Mishra Committee. It is very clear that really no development has taken place in the case of minorities.
It has been pointed out by both the reports — Sachar Committee and Ranganath Mishra Committee. I would submit that
discussions should be held in this regard in future by fixing some time. At the same time, when these things have been
pointed out certain benefits should have been extended to minorities. I am not saying it simply for the sake of minority. In
our Hindus also we have Scheduled Castes and Scheduled Tribes. But the persons belonging to minority live much below
poverty line. We have to identify them and have to extend benefits to those areas. I have seen in some areas where a large
number of persons belonging to minority communities live that normally 60 to 70 per cent people of that area live much
below poverty line. I have seen this in my area of Asansol when I was M.L.A. where about 90 per cent people live below
poverty line. Therefore, these benefits have to be extended to them.

I have already mentioned the benefits which have been given. The allocation for health and family welfare is
Rs.22300 crore and Rs.66100 crore have been allocated for rural development. There is a proposal to set up Coal
Development Regulatory Authority. Then allocation to power sector is more than double at Rs.50130 crore. These are
some of the remarkable allocations that have been made.

Madam, I would like to refer to another very important aspect and that is about the loan agreement of farmers. The



interest rate has been decreased from 7 per cent to 5 per cent within a period of just eight months. It was decreased from
7.2 per cent to 6 per cent in 2009 and now in the year 2010 it has been decreased to 5 per cent. The procurement price, on
the other hand, has been increased from Rs. 650 per quintal to Rs. 1100 per quintal which has been straightway going to
the farmers themselves.

Madam, another aspect to which I would like to make a reference is to the idea of building a corpus, being done for the first
time, namely, the National Clean Energy Fund by way of imposing cess on coal produced in India as well as on imported
coal at the rate of Rs. 50 per tonne which gets appreciated. This, we think, is an obligation that the Government has to
discharge for keeping the environment clean. In the State of West Bengal 25 per cent cess is collected from coal
production. What is the law on cess? The law on cess says that whenever it is collected it has to be spent in the area itself.
But unfortunately it is not being done in our State. There are large areas under coal mining in the district of Burdwan in
West Bengal, particularly in the Asansol belt. 25 per cent cess is collected but it has not been spent. Now, the point is that
it has to be seen that the purpose for which the cess is being collected is spent accordingly for that purpose. If a cess is
collected for a definite purpose, then it has to be monitored to see that it is spent for that purpose only. In the words of
Shri Yashwant Sinha I would like to say that it has to be seen whether the cess collected is spent for the purpose for which
it has been collected or is being spent for extraneous purposes.

I have already mentioned about the education loan. I would like to request the hon. Finance Minister about reconsidering
his proposal for imposition of taxes on petroleum products. VAT is collected by all the States, including our State. In our
State the VAT collected on petroleum products is the highest. I would like to request the hon. Finance Minister to kindly
reconsider reduction of taxes on the petroleum products.

With these words, I support the Finance Bill, 2010 and would also like to remind again that there is nothing to be worried
about the expression "retrospective' as it does not intend to bring anything new and I have already mentioned about that
earlier.
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*SHRI A. GANESHAMURTHI (ERODE): On behalf of MDMK, I am expressing my views on the Finance Bill.

The customs duty on petrol and diesel has been steeply increased from 2.5 per cent to 7.5 per cent. In addition to it, excise
duty of Re. 1 per litre has also been levied. Like adding insult to injury, import on crude oil has been increased by 5 per
cent. This has resulted in the increase of prices of petrol and diesel. In Chennai, petrol per litre that did cost Rs. 48.58 has



increased by Rs. 3.01 and is now selling at Rs. 51.59 per litre. Similarly, diesel price increased by Rs. 2.80 per litre has led
to a price increase from Rs. 34.28 to Rs. 37.78 per litre of diesel.

Cement factories have also been levied with excise and customs duties on raw materials and also petrol and diesel that are
utilized by them. This has led to an increase of Rs. 10 per bag of 50 kg. of cement.

Duty on crude oil has affected fertilizer factories and hence, the price of chemical fertilizers has also increased.

Coal that is used for power generation meets with increased tax. This would eventually lead to increase in cost of power
thereby affecting the consumer as they have to shell out more for electricity. Petrol and diesel price increase will lead to
transportation charges going up. I would like to point out that unfettered price increase seriously affects the poor and
middle class sections of the society affecting their livelihood.

In 2007-08, it was projected that agricultural production would increase by 4 per cent. Rs. 25,000 crore was set apart in
the 11t Five Year Plan for agriculture. The National Development Council resolved in 2007 that rice production must touch

one crore tonne by the end of the 11th Five Year Plan. It was decided to grow paddy in a big way in 136 districts of 14
States. But we could not meet the target and we have produced only 44.25 lakh tones of rice.

* English translation of the Speech originally delivered in Tamil and also laid on the Table

Allthe States have furnished data pertaining to the production of foodgrains. According to that, paddy was cultivated
in 47.55 lakh hectares last year. This year, it has come down to 44.25 lakh hectares, thereby suggesting that paddy
cultivation has come down in 3.30 lakh hectares.

Agricultural production which was projected to be 2.8 per cent has come down to 2.2 per cent. This is because of the
wrong policy adopted by the Government. The Government has increased the cost of agricultural inputs to an unbearable
level. The relief that agriculturists used to get in obtaining chemical fertilizers is no more there now. Though opposed, the
Government has increased the prices of chemical fertilizers. Fertiliser subsidy has also come down. So, agriculturists are
not able to go in for adequate quantity of chemical fertilizers for their crop. The reduction in fertilizers has resulted in
reduced production.

Organic farming has drawn the attention of the farming community now. But unfortunately, the Government is not
taking steps to encourage the agriculturists who would like to go in for natural manure for cultivation without using
fertilizers and insecticides.

In the similar pattern of providing subsidy to chemical fertilizers, subsidy may be extended to agricultural inputs used
in organic farming. But unfortunately the Government has failed in extending support to organic farming.

Even now the Government can reconsider shedding its indifference and go all out to encourage the farmers to go in
for organic farming because this would ensure the availability of healthy, non-toxic food to the common people.

I would like to point out that organic farming has received wide welcome from the farmers all over the country. In
Tamil Nadu, great support has been extended by the farmers in the Districts of Erode, Coimbatore and Tiruppur. In the
same pattern as declaring Special Economic Zones, the areas where organic farming is taken up in full swing, the
Government must come forward to identify and declare that the Districts of Erode Coimbatore and Tiruppur in Tamil Nadu
as Special Organic Farming Area extending all possible help to the agriculturists in those areas.

The wrong policies adopted by the Union Government have led to reduction in food production. This has greatly
affected the poorer and the middle class sections of the society. Hence I urge upon the Government to rescind the tax
levied on petrol, diesel and chemical fertilizers as they accentuate further the already soaring prices. With these words, I
conclude.

*SHRI RUDRAMADHAB RAY (KANDHAMAL): The Hon'ble Finance Minister has referred in his speech
giving importance to Tax reforms. The reforms should benefit the common people. There is no harm if
wealthy people pay more to the state exchequer. But the common people should not be affected by tax



reforms.

Similarly the interest of the senior citizens should be safe guarded. A person having income upto Rs.5.00
lakhs get a tax benefit of Rs.20,000/- whereas a person who earns Rs.12,000 to Rs.16,000/- will get
minimum benefit. The higher income group in this country are very less in comparison to middle income
group. So the middle income group are the most sufferers.

India is a land of Agriculturist. The country's economy depends on agriculture growth. So it is the foremost
duty of the Government to give more importance to agriculture sector. The total allocation for 2010-11 on
agriculture is 20,865 crores which is only 2% of the total budget allocation. Nearly 80% of the people in
India depend on agriculture. So this low percent of budget allocation is a mockery to the agriculturists of the

country. The budget allocated in the 11%" Five Year Plan set a target to accelerate agricultural growth to 4%

per annum. Over all agricultural investment during the 11t Plan was projected as 16 per cent of agricultural
G.D.P, with public investment contributes 4 to 5 per cent. But growth in agriculture in 2007-2008 was 5%
declining to 1.1% in 2008-09. The revised estimate for 2009-10 are lower than the budget estimate for that
year for National Food Security Mission 22% shortfall horticulture Mission 27% shortfall. Similarly productivity
of rice, sugarcane and cotton shown a decline during the last 3 years. The most important fact I raise before
the house that cultivable land in the country decreased from 185.09 million hectares in 1980-81 to 182.57
million hectares in the year 2005-06. During the same period land for non-agricultural use has increased by
about 5.28 million hectares. Therefore the govt. should take all possible steps to increase the production of
agricultural produce as demand for agricultural produce increase in every year.

In Orissa Kandhamal district is one of the most underdeveloped District. The food security in Kandhamal
district is lowest in Asia as reported in WHO survey report. The infant mortality in Kandhamal district is 115 in
1000 in comparison to National average of 54. This district experienced communal violence in last two years
as a result of which the economical condition of the people has been shattered. This district is predominated
by Scheduled Tribe people having population of 53 percent. Being surrounded by hills and jungles
agricultural land is less than 35 percent having lease irrigation facilities. The intake capacity of the people are
very low. It was urged upon the Govt. of India to extend the K.B.K. Scheme to Kandhamal district but the
Govt. of India have turned down this demand. When Govt. of India is giving special package to Bihar and
Bundelkhand in the current year not extending special package to Kandhamal district is very inhuman and is
considered to be disparity with cruelty.

I urge upon the Govt. to kindly declare a special package for Kandhamal district or extend the K.B.K. scheme
to Kandhamal district of Orissa.
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Hon. Deputy Speaker, Sir, you must be aware that every
citizen of the country pays tax. A person may be the poorest of the poor or he may be the richest among the rich- but he
has to pay tax. So what is the problem? What is the difficulty? the difficulty is that when a poor man who goes to the
market to purchase a commodity, he feels the pinch more than a rich man who goes to the same market to get the same
commodity. Both of them have to pay the same amount of tax but the burden is heavier on the former than on the latter.
The wealthy person has lots of money so he does not care while paying but that is not the case with his poor counterpart.
This has to be understood by the Government. So my opinion is that, the policy makers of the country while framing the tax
structure should take a decision that the have nots would not be taxed. If this becomes possible then a number of problems
can be solved. With these words. I take the floor on behalf of my party RSP to oppose the Finance Bill, 2010.

What is the actual picture of the income tax regime in our country? Apparently it seems that the people who earn more
than Rs. 8 lack per annum, pay more tax. But if we analyse a bit, it will be clear that those who earn more, save more and
those who get less salaries, pay more taxes, save little. If we make a comparative study, this can be seen. This should not



have happened — the reverse would have been better. A person earning more than Rs. 8 lac, save about Rs. 50,000 and a
person earning Rs. 5 lac annually cannot save even Rs. 20,000. So you can well imagine the way in which the interests of
the well-to-do are being taken care of and those of the poor are being ignored. thus I feel that Hon. Finance Minister should
ponder over this anomaly as there is a huge gap between the treatment meted out to the poor and the rich.

Secondly, in the name of inflation, the limit of tax relief has been pushed further. Earlier on an earning of Rs. 5000 to Rs.
10,000 from lotteries, taxes were imposed but now there is no tax upto Rs. 10,000 prize money. Those who used to
participate in horse racing used to get a relief upto Rs. 2500 but now it is Rs. 5000. The contractors dealing in single
transaction were given relief upto Rs. 20,000 earlier which has now been raised to Rs. 10,000. If you calculate the yearly
aggregate tax, the person who got Rs. 50,000 as tax relief can now get the relief of Rs. 75,000. In this manner the amount
is increasing gradually as a result of which the poor men are suffering and the wealthy people are flourishing. In case of
insurance sector, we find that those who pay the premium get nothing in return, whereas the threshold limit for the agents
has been increased from Rs. 5,000 to Rs. 10,000. Similar is the case with the brokers Their relief has been hiked from Rs.
2500 to Rs. 5000. For earnings upto Rs. 1,80,000 no tax is to be paid now whereas the previous figure was Rs. 1,20,000.
The businessmen who used to earn upto Rs. 40,00000 were not expected to submit the audit reports. Now even if they
earn Rs. 60 lacs, they will not have to submit audit reports, big hoteliers, cold storage owners, warehouse owners or the
flourishing companies who lay the pipelines have given hundred percent tax relief- can you imagine? They are setting up
multi-storied star hotels or huge factories but not paying the Government. They earn a fortune for themselves and that too
almost free of cost. The unlisted companies have been allowed to convert into LLBs — those companies can transform but
cannot transfer their assets. So, the Government will not earn revenue from this arrangement.

Under Section 15(2), the public utility did not include trade and commerce. Now the most dangerous twist is that these
have been tagged up with public utility clause. So, utter commercialization has taken place with 100% tax relief upto Rs. 10
lacs.

Special Economic Zones have been proposed by which in large stretch of areas, industries and service sectors would
flourish abundantly. The tax holiday which will be enjoyed by the SEZs is to the tune of around Rs. 1.5 lakh crores. This is
also entirely tax free and the Government is not going to earn a single penny from this sector.

The various house building projects which are going on in full swing are being patronized by the Central Government. The
stipulated time by which the projects were to be completed was four years. It has now been extended by another one year
on the plea of international economic downturn. No revenue is generated by the Government from this realty sector also.

15.00 hrs.

In as far as fuel is concerned, I have read in the newspaper that the Government earns Rs. 20 by selling just one litre of
petrol. Cannot the Government reduce the price by reducing the cess on petrol? Let the prices in the world market be more-
that should not affect our pricing structure. When we decide our own policies, we could easily bring down the profit from
Rs. 20 to Rs. 10 or less to give some respite to the people of this country. If the Government could do that, inflation would
not have been so steep; the prices would not have shot through the roof; the ordinary men would have lived in a little
better manner. However, nothing was done. We have therefore asked for a rollback. Prices of crude oil must be reduced.
Today, the corporate sector, rich business houses, big industrialists are enjoying all the benefit but the poor people are in a
miserable condition. If the Government of the country does not become sympathetic to its people, then what will happen to
them?

Thus Sir, we cannot support this Finance Bill and we urge upon the Government to take immediate steps to help the
citizens of this vast nation who have not respite in sight.

With these words I conclude my speech.

*SHRI BISHNU PADA RAY (ANDAMAN & NICOBAR ISLANDS): The issue of black money has been
plaguing the Indian economy since Independence. While successive Finance Ministers have sought to deal
with the issue in their own way, the fact of the matter is that the issue has now snowballed into a problem of



mammoth proportions. What is galling is that a good portion of this money is taken out through the Hawala
channel away from India. In the process this Laundering of wealth from India is one of the biggest loots
witnessed by mankind.

The estimates of British Loot of India between 1857 and 1947 has been made out to be one trillion dollar as
per several experts. Similarly, several experts have now estimated that the India wealth parked outside India
in Tax havens to exceed USD 1.4 trillions. What is even more depressing in that this ill-gotten wealth of ours
has been stashed away abroad into secret bank accounts located in some of the world's best known tax
havens. And to that extent the Indian economy has been striped of its wealth.

In March 2005, the Tax Justice Network (TIN) published a research finding demonstrating that USD 11.5
trillion of personal wealth was held offshore by rich individuals across the globe. The findings estimated that
a large proportion of this wealth was managed from some 70 tax havens.

Further, augmenting these studies of TIJN, Raymond Baker — in his widely celebrated book titled Capitalism's
Achilles Heel: Dirty Money and How to Renew the Free Market System — estimates that at least USD 5 trillion
have been shifted out of poorer countries to the West since the mid-1970s. It is further estimated by experts
that one per cent of the world's population hold more than 57 per cent of total global wealth, routing it
invariably through these tax havens. How much of this is from India is anybody's guess.

What is to be noted here is that most of the wealth of Indians parked in these tax havens is illegitimate
money acquired through corrupt means. Naturally the secrecy associated with the bank accounts in such
places is central to the issue, not their low tax rates as the term 'tax havens' suggests. Remember Bofors and
how India could not trace the ultimate beneficiary of those transactions because of the secrecy associated
with these bank accounts? Similarly, the loot through spectrum is equally untraceable as on date.

Professor R. Vidyanathan of the Indian Institute of Management, Bangalore, is one of the most respected
and well-known authorities on this subject. Writing his columns on this subject in a Chennai-based daily he
pointed out that "Zurich is the only European town where Hindi slogans are written on the side of the tram-
cars. Of course, it is supposedly linked to Bollywood, but the other India traffic to Zurich is to be seen to be
believed." The reasons for such heavy Indian traffic to Zurich are obvious.

Recently, a bank employee in Lichtenstein, a tax haven, provided details of some account holders to German
revenue authorities. The Affidavit of the Government filed at the Hon'ble Supreme Court clearly mentions
that we have received some information about Indian money parked in Lichtenstein. But till date we have not
been able to either get the money or the details of the persons who have stashed their ill-gotten wealth
there. Will the Hon'ble FM tell this august house the details of the steps taken on this matter? I also
understand from the said affidavit filed in the Hon'ble Supreme Court that our government has given
assurance to the German authorities that the names of such persons shall be kept secret. I am appalled at
this very idea. I am sure that the Hon'ble FM is not party to this perfidy.

How can Indian defaulters list not be shown to the Indian Parliament when the list if freely available with the
Germans. If this is not contempt of the Parliament — what is it? Unless, of course, the list contains the names
of persons who need to be protected — including the looters of Bofors and Spectrum there is no need for the
Government to hide behind such technicalities and take recourse to such subterfuge.



Be that as it may, I would also take this opportunity of requesting the hon'ble FM to place on the table of this
house the request of the Germans to keep this information confidential.

Nigeria, (General Sani Abacha), Peru (Alberto Fujimori) and the Philippines (Ferdinand Marcos) are three well
known cases wherein these countries have been successful in getting back the money stashed into such tax
havens by their leaders.

And such efforts are being increasingly duplicated by different regimes in various parts of the world to
recover such national wealth stashed abroad. The point to be noted is that the secrecy of such banks is no
longer impregnable. Global experiences show that the determined will of a sovereign nation is sufficient to
break it.

Contrast this with the efforts in India:

1. President in her joint address to Parliament [22-02-2010] in February has stated that her
Government will initiate action to get back money stashed abroad.

2.  Prime Minister Man Mohan Singh said in the Lok Sabha (05-03-2010) that India will take every
possible measure to ensure the return of ill-gotten money stashed away in tax havens abroad.

3. The Finance Minister Pranab Mukherjee taking a tough stand on various tax havens and low tax
jurisdictions across the globe, said at a seminar on transfer pricing on [16-02-2010] such Tax
havens not only act as a factor in the erosion of the country's revenue but are also a cause of
concern from a national security point of view.

While there are all well intended ideas of the Government, they are, without any action empty rhetoric.
According to him, the Budget documents contain a statement on the tax revenues raised, but not
realized, by the government of India. This provides us with the details of the unrealized dues on
various taxes, viz. income tax, Excise duty, Customs duty and service tax.

These are further categorised under amounts under disputes, that is, where the assessee has gone
into an appeal and those not under any dispute. According to Budget 2010-11, the tax revenues raised
but not realized aggregates to Rs.117,065 crore. This is where things get a little murkier.

This House may recall that the ministry of finance, in an affidavit filed before the Supreme Court in the
case of Ram Jethmalani versus Union of India (on black money in tax havens; May 2009) says that the
tax demand on one Hassan Ali of Pune is Rs.71,849.59 crore.

But disclosing the list of defaulters in the Rajya Sabha on August 4, 2009, minister of state for finance
SS Palanimanickam said in a written reply that Khan topped the list of tax defaulters with outstanding
arrears of more than Rs.50,000 crore.

However, as per budget 2010-11, the income tax due from individuals (both disputed and undisputed)
is @ much low sum of Rs.49,176 crore. (Annexure 10: Tax revenue raised but not realized under Rule 6
of the FRBM Rules 2004). But does this includes Hassan Ali. Fundamental Mathematics tells me that this
is impossible.

Obviously, someone in the finance ministry has missed out on Khan and his associate. Interestingly, the



Hon'ble FM seems to categorically assert (interview in The Week, March 14, 2010) that the government
has recovered its tax dues from Khan! This is impossible as the Revenue figures in the Budget
documents does not support this view of the Hon'ble FM.

It is interesting to note that Hassan Ali Khan is out on a bail on a fake passport case that was filed
against him. Accordingly to media reports of February 10,2010, the Bombay High Court had dismissed
the Maharashtra state government appeal to cancel this bail. The court also observed that the state
itself was not interested in canceling the bail granted to Hassan Ali Khan.

In this connection Justice D G Karnik said, "The state government is not interested in serving notice [to
the accused and other parties] even after six months of filing an appeal." Justice Karnik also added
that if the government was not keen on pursuing its own appeal, then the court had no reason to
waste time on it.

All this indicates Khan's ability to move the right levers of power at the state level. It is also interesting
to note his influence at the central level.

If Khan's tax dues are taken along with those of his associate, Tapuriah, this amount could be a
staggering Rs.100,000 crore (Rs.1 trillion). Yet, the entire tax dues of the government of India as per
the Budget documents (both disputed and non-disputed) for all taxes as per the statement of tax
revenues raised but not realized aggregates to only Rs.117,065 crore. Obviously, someone in the
Finance Ministry is helping Khan right under the nose of the FM.

There is yet another dimension to this issue; the amendment to the Income Tax Act relating to the
provisions of Settlement Commission. Under the existing provisions of Section 245A(b) of the Income
Tax Act, the term 'case’, in relation to which an application to the Settlement Commission can be made,
excludes assessment proceedings arising from a search initiated under the Act.

Budget 2010-11 proposes to include proceedings for assessment resulting from search within the
definition of a 'case' which can be admitted by the Settlement Commission.

A major beneficiary of this amendment would be Hassan Ali Khan who was hitherto excluded by law
from approaching the Settlement Commission but now — thanks to this amendment — can do so.

How? The answer lies in para 124 of the Budget wherein the finance Minster states: "List year,
amendments to the statute enabled the government to enter into tax treaties with specified territories
besides sovereign states. We have commenced bilateral discussions to enhance the exchange of bank-
related and other information to effectively track tax evasion and identify undisclosed assets of resident
Indians lying abroad."

It is in this connection that the government seeks to pursue cases of wealth secreted abroad in proven
cases of tax evasion. This is what is effectively stated in Para 124 of the Budget Speech.

Now that the fiancA© minister has confirmed to The Week that the government has collected taxes
from Hassan Ali, there is no case for the government to pursue this matter any further in other
countries.

In case he has not yet paid the taxes (in case the finance minister is mistaken about this), the escape



chutes (by amending the Income Tax Act pertaining to the Settlement Commission) are open for Khan.

What makes the Khan case interesting is that money was laundered from India using the hawala route.
Experts say that a stud farm owner could not have been an originator of such a large income,
indicating that it was not his money that was laundered.

At best he could well have been a conduit for several other Indians who could have used the Khan
(read hawala) route to transfer their ill-gotten wealth abroad.

It would be interesting to find out just who did Khan launder money for. But with the proceedings in
the Settlement Commission carried out in camera, that is virtually impossible. In a scenario where
Khan's case could be effectively settled through the Settlement Commission, it must be noted that in
the books of the government of India he could no longer be a tax defaulter. To that extent there is no
locus standi for the government to purpose his case any further with any other country, much less in
the case of tax havens.

And that in my opinion would help save the reputation of several prominent Indians who might have
laundered their ill-gotten money through Khan. By corollary, thus, this Budget ends up protecting the
conmen of India instead of the common man of India.

Let us understand the issue — the issue is not Hassan Ali or Rs.70,000 crores or 1000,000 crores. The
real issue is who are the persons who used Khan for looting the wealth of this country in such massive
levels?

Only way of the entire mess on this issue of Tax Havens, Money Laundering and other related issues, is
that the Government must constitute a Joint Parliamentary Committee to deal with the issue. I assure
you on behalf of my party, the BIJP that we shall leave no stone unturned in supporting the
Government on this issue, should the Government deem it fit to constitute a JPC.

SHRI L. RAJAGOPAL (VIJAYAWADA): Thank you, Mr. Deputy-Speaker, Sir. I rise to recollect the words of Mahatma Gandhi
Ji- " The measure of a country’s greatness should be based on how well it cares for its most vulnerable populations."

15.06 hrs (Dr. M. Thambidurai in the Chair)

When we talk of vulnerable populations, we speak about SCs/STs, women, minorities, backward classes, and backward
regions. That is exactly what this UPA Government has done through successive Budgets year after year under the
guidance of the UPA Chairperson, Shrimati Sonia ji, and under the able leadership of Prime Minister Manmohan Singh ji,
through our most experienced Finance Minister Pranab da. We have been looking at both allocations as well as taxes and
trying to address how well this Government can function for the upliftment of the most vulnerable classes. That is the
reason why, when we look at the allocations that have been made during last year of NDA Government, that is in 2004,
which was the best year, in every sector we have surpassed them many times.

If we look at rural development, during last year of NDA regime, the allocation made was hardly Rs. 19,000 crore. But this
year alone, UPA Government has allotted more than Rs. 89,000 crore which includes allocation for the National Rural
Employment Guarantee Scheme. For Human Resource Development, during the last year of NDA Government, the
allocation was Rs. 9000 crore, and this year we have allotted Rs. 42,000 crore. For health, during last year of NDA
Government, it was Rs. 6000 crore, and this year it is Rs. 22,000 crore during UPA Government. NDA boasts of the surface
transport and the road transport systems and the highways that have been built. But, for that, during their 'best year', they
allotted Rs. 7000 crore; and this year UPA allotted Rs. 25,000 crore. If we take any sector, the allocations are substantially



more. It is not only that, the one year allocations of UPA Government this year equal to the five years' allocations of every
sector of NDA Government between 1999 and 2004.

When we talk about SCs/STs, in the last five years, the allocation made by the UPA Government was Rs. 45,000 crore for
SCs; and this year alone the budget allocated was Rs. 20,000 crore for welfare of SCs. For STs, in the last year of their
regime, they allotted Rs. 28,000 crore, and this year alone the allocation is Rs. 12,000 crore. For SCs and STs together in
this Budget, we have got more than Rs. 32,000 crore, which is much more than the entire allocation made during NDA
period for five years. That is the reason why the taxpayers are very happy. They think, whatever money paid by them,
whatever money collected by the Government, that is going for useful purposes. They have a sense of satisfaction. That is
the reason why the tax revenues have gone up in the last five years. During the last year of NDA Government, Rs. 2.5 lakh
crore was the overall tax collection. In UPA Government, this year, the entire tax collection has gone up to Rs. 7.5 lakh
crore. It is not only that; we have been focusing on the direct taxes to ensure that the direct taxes are increased
substantially compared to the indirect taxes. That is an important thing in any economy that the economy should strive to
see that the direct taxes go up substantially.

A lot of our friends from the Opposition have been saying that this Government has been consulting only CII, FICCI,
ASSOCHAM and all the bigwigs. Can you just look at the tax collections? The tax collection last year from the corporate
sector was Rs. 3 lakh crore and from individuals it was Rs. 1,20,000 crore; and from service taxes it was Rs. 68,000 crore.

Also if you look at the slab system, the Finance Minister has tried to simplify the entire tax system. He has increased the
slab limit which is good for everyone. During the entire five-year period of the NDA Government, they never increased the
basic exemption limit of Rs.50,000; anything above Rs.50,000 was taxed. But the UPA Government, through its successive
Budgets, increased the basic limit up to Rs.1,60,000, which is completely exempted and it is for everyone generally. Not
only that, when we speak about the vulnerable sections, this Government also made sure that we need to have some sort
of priority and disparity between women and men. That is the reason why, the women entrepreneurs and women taxpayers
would have an exemption limit up to Rs.1,90,000.

This was never even thought about by the then NDA Government. But still they say that the UPA Government is not
understanding about the basic needs of the common man, the vulnerable sections and the downtrodden. Did they ever
think about uplifting of women? Did they ever think about gender-based budgeting, which had been introduced in the very
first year of the UPA Government in 2004-05? That is what the UPA Government is doing for women. In every Budget and in
every Department we are trying to ensure that a substantial portion of the amount is allocated for women.
...(Interruptions)

SHRI BISHNU PADA RAY : What about Swiss bank account money? ...(Interruptions)
SHRI L. RAJAGOPAL : I will come to that also.

During the NDA regime, they tried to glorify sati; they wanted women to commit sati; and they wanted to build temples
around that and glorify sati. That is what their achievement is. But we are not trying to do that. We are trying to see how
women entrepreneurs and women taxpayers get some sort of relief.

Similarly, for SCs and STs, we have been allocating substantial amounts in the Budget for SCs and STs. When it comes to
SCs and STs, I would like to request the hon. Finance to have some priority for them also in taxation. Like you have given it
for women and senior citizens, even SCST taxpayers should also get some sort of relief in taxation, that is, higher
exemption limit of Rs.2,25,000, which is now for senior citizens.

During the NDA regime, the exemption limit in the case of senior citizens was Rs.20,000 more than the normal citizen. But
the UPA Government made sure that senior citizens get the tax exemption limit of Rs.2,25,000. Not only that, if a
differently-abled person is dependent on somebody, he gets another Rs.1,00,000 exemption to take care of him. So, we are
trying to ensure that all the vulnerable sections of the society are taken care of well through our various Budgets.

I would also like to propose to the hon. Finance Minister some suggestions on taxes also because I know that unless we
increase the taxes we cannot take care of our social needs, and we cannot bring about social equality and inclusive growth.

I know that a lot of people have concerns and people talk about IPL forgetting about BPL and APL. On the one hand they
say that sports organizations are independent bodies and the Government cannot interfere in their activities. But on the
other hand they say: "Why can the Government not also look after IPL?" Yes, everyone wants to jump on to the bandwagon
of IPL because it drew the attention of a large public. So, everyone wants to talk about IPL only and forgetting about BPL
and APL. But we are not here for that. We made sure that the BPL families are given NREGA cards. More than 11,50,00,000



cardholders are there in this country, and this accounts for more than 5,40,00,000 families. They have been getting a
minimum of Rs.100 per day. Earlier they were not even getting Rs.20 or Rs.30 per day. We thought that we will have to
bridge the disparity.

If you look at the GDP, you will find that the IT sector is contributing 30 per cent of the GDP; agriculture, which employs
more than 50 per cent of the population, is only contributing 20 per cent of the GDP. So, we are trying to ensure as to how
we can bring about equality.

So, when it comes to taxation, I would like say that there is no point in giving tax exemptions and tax concessions for
industry-specific. No one sets up an industry because he gets income-tax benefit.

The income tax benefit should be region-specific. The Government should tell them: "IT industry should not be
located in Delhi; if you locate it here, you would not get any income tax benefit. But if you locate it in the North-East or
some backward regions or in Andaman and Nicobar Islands, yes you will get some tax concessions." So, any tax incentive
should be industry-specific and region-specific.

Not only that, we have to do something for the SC and ST people also. We have the reservations for SC and ST people in
the Government sectors. But the Government jobs are coming down. It is the private sector, which employs more people
nowadays. So, we would have to bring about the affirmative rights and ensure that tax concessions are given to industries,
which employ the weaker sections and the vulnerable sections of the society. So, it is to be linked to that.

We also see a lot of wealth going into the capital market. A lot of people are concerned also that we have more and more
of millionaires and billionaires there. So, we have to bring about a new tax, Inherent Tax, which is there in most all the
developing nations. The Inherent Tax has to be introduced in this country in some form or the other because man and
woman is the product of inheritance and environment. So, we have also to contribute. After all, what all goes to the
Government is again spent on infrastructure, development, for the upliftment and bringing about equality in various cross
sections.

Sir, there are a lot of other things to say. But due to paucity of time, I am concluding my speech. In the end I would like to
commend the hon. Finance Minister The way he has given a lot of incentives for agro-based industries, storage,
agriculture, eco-friendly environmental improvements, etc. are all welcome measures.

Finally, I would like to conclude by recollecting the dream of Mahatmaji. He had a dream. He left us a dream, that is: "To
ensure that the past and the lost glory of India is regained." This Government is exactly trying to do that through various
methods in @ most efficient manner. Efficiency does not necessarily mean that we do extraordinary things; it is equally
judged by doing ordinary things in an extraordinary way like NREGA to address social problems.
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SHRI V. NARAYANASAMY: NDA Prime Minister Vajpayee-ji was staying there.
off 3T GIRRIVI ATGd : 3 AcarS oil, IS Ad| ...(RMaHreT)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI V. NARAYANASAMY): His remarks about the Prime Minister cannot go on record.
MR. CHAIRMAN : I will go through the record and see later on.

SHRI V. NARAYANASAMY: Kindly go through the record and remove it from the record.



MR. CHAIRMAN: I will see.
...(Interruptions)
SHRI V. NARAYANASAMY: Vajpayeeji was staying there only. st gener sidl aoir, cifdbor smucsT Yener #dl wai 2adT om?
off 3a9ISq GIRRIVI e & & v folc 3 ol @ eI @2 @ ) ... (aerer)
MR. CHAIRMAN: Already I have told that I will go through the record. Kindly take your seat.
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MR. CHAIRMAN : Please wind up.
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Toeredt, Sor bt fSon goerdl, 3PR Yurd SIe Bl Yerolsic)l Folle| e 8T DI Devl BNl clfchel MU 368 Yelloldid] o1l Tolaiil, aRIifds 3mudt
Sllc29ls I3y,

MR. CHAIRMAN : Please take your seat.
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MR. CHAIRMAN : Please address the chair.

off oliwEior onf¥ed & emufer HSlce, As At ondarsit snual el # arftRi ofdl o JApdt 3 A afeen fbza &I ard smuD! A ofdl fe Aot
3 mum! abIdA D1 Alololl uSen| A iy iz Al At MUt il Dt aifde ...(xu@Ener) # Sierar g 6 a8 sPla sl @1 9wl 3 A
SISl sciaorel & fere &) such! s f&et 3 otdl forwetd! &, afed Sfarel 3 & formerdl 8

MR. CHAIRMAN : Please address the chair.

oft orIwZlor onf¥es : & fant Fcfl oft B weol s § b s Dz A AR URsA RIGH & cler Biferdat Bt aote A g7 eI F wsoRA
fBiforees A 6 doasils argen b Y ors Ufda et Bttt B aois A woaflz A S adt oI, ...(aeIor) 368 SPRIGEE AEH ol HOIRI
SIeAlEel I T8l DBCI3IT DG &, SAfCTE Egall DI aarn Sewilsal ot uferd eft guddt S sl Serilse of el o2 uiertt sors o ast
FACTATGIT DI D3N D2 G 312 [Egail DI sl b T 16T STI3M| 31U 361 UL, 31 AT D2 Gl

3 foreT e} Sft 2x syonfIer oo, ol user oft 3t fopen 3 o a2 Si Ufda fARIG3t & oot o991 o1e &, i q gare ST &1 b 3| ot vardt
ol 368 SAcIudic Bs A 366 PDIS BRIGI ofal ¢ Add, TR d 3A 81 3 3t ol 38 38 8

cifdpot diee 32t Didicll B &) Slolld ol WA &I {ob I 53 a1 & w2 3 Alsn i ST 3l DIS A forepIcion| 3ol Afdpetrd &, et

8, AlS 308 g2 Dol D fe1e a1 9l Pw DI UREI dl 3CHI &) $AD 3Ieldl o8 il [cliw a1 i 381 8, I8 9 DA §) 3 MU ISl DFI b
31U 3oIb faecflw 3 sSIpI ®2, dlfcd d ellsl est Ja-dol DI RKicslt SR Ah)| $AD 3Meidl 3l 3R P ofdl Dsoll 3|

(Urdu speech to be typed)

*SHRIMATI JHANSI LAKSHMI BOTCHA(VIZIANAGARAM): I congratulate the Finance Minister to
express the view on the Finance Bill, 2010 before the House.

The Budget signals continuity of reforms and is very good in the medium to long term. This Budget has
a lot of positives. The Government has focused on the disadvantaged sections of society while allowing
private entrepreneurial spirits to flourish. The focus on fiscal discipline is a much-needed one and roadmap is
very clear. There is a focus on infrastructure by way of an increase in refinancing for infrastructure projects
by IIFCL, doubling of allocation for the power sector, higher allocation for roads, and thrust on public-private
partnerships. The allocation to infrastructure and effectiveness in implementation of the programmes on the
ground will definitely decide India's growth trajectory above 7 per cent. Increased spending on social sector
and rural infrastructure suggests thrust on inclusive development. What one can ask for more? Under Bharat
Nirman Rs. 48,000 crore for the six fold action plan for rural infrastructure. The bulk of the increase is going



to rural electrification, housing and roads. The umbrella scheme has a clutch of six different programmes
under it. The main areas covered under it are roads, houses, drinking water, irrigation, telephony and
electricity in rural areas. The budget for the first phase was Rs. 1,74,000 crore. But in the second phase, the
road component alone is expected to cost Rs. 1,32,000 crore.

The Pradhan Mantri Grameen Sadak Yojana which tazrgets to connect villages weight a population of
1,000, has got an allocation of Rs. 9995 crore as against last year's revised allocation of Rs. 9475 crore. But,
today it also meets its expenses through loans from the Asian Development Bank and World Bank and
NABARD. The Government has set a target to reach 1,67,000 habitations at a cost of Rs. 1,32,000 crore by
2012.

The Bharat Nirman component on housing, called Indira Awas Yojana which was to build 6 million
dwellings in the four years ending 2009, now has a target of 12 million houses in the coming four years. The
funds for the scheme have gone up from Rs. 7,918 crore last year to Rs. 8,996 crore this year.

Another salient feature of the budget is funds for rural electrification have gone up this year with fund
transfers to Rajiv Gandhi Grameen Vidyutikaran Yojana from Rs. 3,100 crore to Rs. 5,000 crore.

Total expenditure is budgeted to increase 8.5 per cent in 2010-11 over the revised estimates of 2009-
10. In comparison total revenues are budgeted to grow at around 20 per cent in 2010-11, compared with
the revised estimates of 2009-10. The increase in the main schemes is NREG 2.6 per cent, Indira Awas
Yojana 13.6 per cent, PMGSY 5.8 per cent, Accelerated Rural Water Supply Scheme 12.5 per cent, ICDS 6.3
per cent, National Rural Health Mission 15.0 per cent, MDM 28.3 per cent, RGGY 10.0 per cent, Sarva
Shiksha Abhiyan 14.5 per cent, JNNRUM 83.5 per cent. Though under Sarva Shiksha Abhiyan Rs. 15,000
crore has been budgeted for the year 2010-11, still in many States we have problems of shortage of
teachers, if qualified teachers are available they are not being appointed on a regular basis, school buildings,
toilets and drinking water facilities either in dilapidated condition or not existing. After this massive budgetary
support, whether any improvement in the school infrastructure and appointment of teachers has taken
place, the hon. Finance Minister may enlighten the House.

Around 11 Ministries account for about 45 per cent of the total expenditure of the Union Government.
Funds allocated to these Ministries are projected to rise 9.9 per cent in 2010-11 compared with 17 per cent in
2009-10. The total allocation for defence in 2010-11 is budgeted at Rs. 175,772 crore, an increase of 7.3 per
cent. The hon. Finance Minister can enlighten the House whether the allocation for the 2009-10 i.e. Rs.
163,844 has been spent fully.

The total funds allocated to 10 major schemes of the UPA Government rose by 13 per cent in 2010-11,
compared with 6.3 per cent in 2009-10. Funds allocated to Mahatma Gandhi NREGA are budgeted at Rs.
40,100 crore in 2010-11, a 2.6 per cent increase.

Support to the agriculture sector has been provided through a more holistic four pronged strategy
which includes increasing output, reduction in waste, credit support to farmers and incentives to the food
processing sector. Thanks to the Government that the basic tax structure has not been modified.

The target of 5.5 per cent fiscal deficit looks achievable with PSU divestment to the tune of Rs. 40,000
crore and Rs. 30,000 crore from the 3G spectrum auction. The size of expenditure is galloping which is a



matter of concern. I would have liked the Finance Minister to take some clear steps to reduce the size of
expenditure. The increase in excise duty on crude oil and petroleum product is a cause for concern which
could trigger inflation.

For the IT industry, investment in infrastructure and e-Governance could generate potential
opportunities. IT employees will get higher take-home salary.

The benefits to individual tax-payers will ensure that a slight increase in excise will not impact demand
and thus growth will not get impacted. The FM's move to aggressively rationalize income tax slabs will put
more money in the hands of middle class and provide a major boost to domestic consumption. With deficit in
check, interest rates should not go up. We can look forward to higher growth.

The proposal to allow more private banks will contribute to financial inclusion.

We should also look at what the Government achieved with the money given out last year. A cursory
look at any ministry website indicates that no one is really reporting the outcomes.

With these few, I support the Finance Bill, 2010 wholeheartedly; and do hope that the budgetary
allocations for each scheme and department would be spent judiciously for building a strong India.
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SHRI MOHAMMED E.T. BASHEER (PONNANI): Sir, thank you very much for giving me this opportunity to speak. I
wholeheartedly support this Finance Bill, 2010. Anybody can see the signals of efficient financial management in this
country now under the dynamic leadership of Shri Pranab Mukherjee. I will be failing on my part if I do not say a word of
appreciation for this great work that he is doing.

We all know that there are some scientific yardsticks for measuring the efficiency of financial management.

MR. CHAIRMAN : Hon. Members, will you be silent please? The hon. Member is speaking. I do not want another Parliament
Session there. So, please cooperate.

SHRI MOHAMMED E.T. BASHEER : If you just read the C&AG report and the Report of the Standing Committee on Finance,
you will very well understand that there are certain very important things done there. The CRAG report on Direct Taxes
collection says that in 2006-07, our Direct Taxes collection was Rs. 2,30,181 crore whereas in 2008-09, it was Rs. 3,33,818
crore. That shows a 27.3 per cent increase. That shows the effective financial management.

Similarly, 85 per cent of the tax collection is by way of voluntary compliance. We are really moving towards the
international practice of greater reliance on self-assessment in tax administration. That also is a commendable thing on the
part of the Minister. Similarly, there was deficiency in completion of scrutiny of assessment cases — 54 per cent was the
pendency rate, now it has come to 44 per cent. Similarly, in case of internal audit, always there were a lot of hurdles or
backlog in that. There also, 84 per cent of the target has already been achieved.

All these things show that there is a scientific, effective financial management in this country. I do not understand why they
are indulging in mudslinging against this Government. The Government has done a great thing and we have to appreciate
it.



Sir, six legislative amendments, as suggested by the C&AG, have been done to correct the anomalies in this field. The
project 'tax information system' has already been started and that is now in existence. These are the main reasons why I
am saying that there is a scientific and effective financial management in this country.

We have to think about the shortfalls also. There are plus and minus points. Coming to the Standing Committee's Report,
during the course of scrutiny of the Demand for Grant of the Department of Revenue, Ministry of Finance for 2010-11, they
have pointed out certain shortcomings.

Firstly, it is the over-estimate of the requirement of funds in Budget as well as in the Revised Estimates. These kinds
of things are continuing for since long back. Similarly, there is a question of recurrence of under-utilisation of funds. Funds
allotted to various schemes are not properly utilised in time. Even towards the end of the financial year, there is hurry burry
on these kinds of things. So, effective expenditure is not taking place as is expected.

Similarly, large Budget Estimate is there. It has no reality in that also. There should be a sense of reality. Similarly, there is
the question of sharp upward and downward revision of Budget Estimates. That also seems to be an unscientific thing.
Similarly, there is a over expenditure of funds. We can see that also. Ours is a hard earned money. When we are giving that
money for various projects, it will have to be spent honestly, timely in a truthful manner. Unfortunately, that is not there in
many cases. I hope that the hon. Minister, who is having a mission and determination in all these kindS of things, will take
effective steps in solving these problems also.

Similar is the case with regard to Centrally Sponsored Schemes. My friends were saying about that. We are proud to have
Centrally Sponsored Schemes. Now there are 138 Centrally Sponsored Schemes. In 2009, Rs.1,37,137 crore was spent for
this kind of thing, which is 13 per cent of the Government expenditure. They include, NREGA, NRHM, SSI, PMGSY, Rural
Housing and National Programme on Nutrition, Accelerated Rural Water Supply Scheme, ICDS, Swarna Jayanti Gram Swaraj
Yojana and all these things. In this case, I would like to say that two matters will have to be examined in this. One is,
whether the benefit of the scheme is reaching the hands of the real beneficiaries. Secondly, are we fully satisfied with the
timely implementation of the Centrally Sponsored Scheme? I would like to say that monitoring mechanism on Centrally
Sponsored Scheme is very very poor. Beautiful documentation is there; report is there. Up to an extent, I can tell you that
there is some kind of a bogus reporting. Accountability is also very poor in this. I am suggesting that when we are releasing
the funds to the States, this should be linked with the performance. In a federal system, these kinds of schemes can be
implemented through the State Governments only. State Governments are not responding in time. We find lesser utilisation
of funds and non-operationalization of the schemes. I am even suggesting that for rural development schemes, there are
District Level Monitoring Committees headed by the MP of that local area. In all the Centrally Sponsored Scheme, I am
suggesting that the District Level Monitoring Committee headed by the MP should be there so that some effective
supervision can be there.

Sir, I would like to say one more thing about expenditure on establishment. There must be a proportionate justification in
this regard. Under some schemes, posts are created unnecessarily; Departments and posts are created as an over burden
but the projects are not taken up seriously. There must be a proportionate thing in that regard. I am suggesting about the
priority also. When we nationalised the banks, we had a great ambition in our socio-economic field. It has made
tremendous impact. But in the villages we can see that there are no banks....(Interruptions)

MR. CHAIRMAN : There are another 13 Members and the Minister has to reply. There is no time. What can I do?

SHRI MOHAMMED E.T. BASHEER: I am concluding. Hon. Finance Minister is very liberal. I would like to say about the Prime
Minister's National Relief Fund from where we are giving assistance to cancer patients and heart patients. But there is a
very poor allocation in that fund.

I humbly make this request to the hon. Finance Minister. He is a great man. He has a vision. He may be kind enough to give
adequate allotment to this Fund so that cancer patients are benefited. I would request him to take serious note of this
request. With these words, I once again support this Bill.

SEVERAL HON. MEMBERS: We support this request.



*DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): I like to express my views particularly in the
Finance Bill which is highly discussed today relating to the finance may strengthening the transparency and
the public accountability and the financial sector legislative reforms commission to be set up to rewrite and
clean up the financial sector laws to bring them in the line with requirements of the sectors. Planning
Commission to prepare an integrated action plan and the extremism affected districts of my state which is
below poverty line. Orissa is highly neglected and also the state of natural calamity, drought and floods every
year repeated and created havoc in the country. Presently our Government headed by hon. Chief Minister,
Navin Patnaik did know the art of how to manage the previous bankruptcy. Prior to his assignments as Chief
Minister, the state was running heavy loss, economical hazards and the poverty stricken state was leading
miserable condition and the Chief Minister presently cleared the money which was loaned by the previous
government is already deposited to the financial exchequer and he has changed the economic condition of
the State. I do not understand still Central Government is not cooperating for the financial growth of the
State. The step-motherly attitude should have been changed to promote the country as a whole. Carrying on
of the track: Commerce or Business or rendering of service in the relation for the other objects of public
utility should be encouraged of financing to the state. The real governance relating to finance can be
materialized through the budgetary condition of the Central Government should be provided immediately to
promote the state Orissa out of the below poverty line. Until and less the financial conditions of the State is
not strengthened the mao movements or the so-called naxals may be taking upper hands in the name of
exploitations in the rural areas. If sufficient allocation must be granted by the Centre to wipe out the
monetary hazards, the problem of the extremist movement can be rooted out so easily. Allot some more
money, more grants and sufficient financial allocation is the only solution to root out the Maoists from poor,
rural, pro-literate out of economic disaster.

The Finance Minister who has been mentioning that a draft food security bill be placed in the public
domain. There are also proposals for establishing a strong supply chain for perishable farm product. Also
there will be a consorted attempt to convert primary produce into value added products. Incentives have
also been provided for relevant farm mechanization and for establishing cold storages and other facilities for
preservation of perishable commodities. These steps should have to improve the profitability of horticulture,
animal husbandry and agriculture. Orissa is a state of agriculture from the primitive days to modern one; the
scientific approach towards tiling the land and water facilities is not being provided to the poor farmers.
Necessary financial grants to be allotted for the State Orissa for the survival of poor farmers those are leading
the life depriving of getting the water facilities every year meeting the drought and same thing I can draw
the attention of the Central Government that all the road also to be well communicated from Centre to State
and State to down trodden areas which are highly neglected. While the road map is indicated in the Budget,
the achievement of the goals of above States will be possible is very small amongst provided in the Budget
only if State governances can introduce and deliver as one approach with reference to the implementation of
different projects for e.g. substantial outlays are available on the several organizing programme like KBK and
other districts which are below poverty line. If such are approached involving appropriate changes both in
attitude and action is not adopted the small money allotted for the above mentioned purposes will not yield
anticipated results. Another issue regarding opening of the retail trade and small holders farming are the
largest self-employment enterprises in our country also creating jobs with greater challenging facing us now.
Therefore, the opening up of retail trade to large company with national or multi-nationals needs to be taken
up on the basis of employment impact analysis. The present maoist problem can be rooted out if the rural



youths, jobless, unemployed, foodless sitting idle in the village, joining hands with extremists creating political
hazards. Unfortunately, the irrigation which is the most important input for agriculture does not find special
mention in the present budget speech although provision has been made in the Bharat Nirman, the false
commitment and propagation. Finally, it is a high time that the sentiments expressed by the Finance Minister
in the relation to post harvest technology particularly grain green storage are converted into section without
delay. Every existing stocks of wheat, rice are not stored properly. It will be sad if during a period of
hardship as a result of food inflation, we should allow wastage of precious grain. The Finance Minister recipe
for agricultural renewal thus involves convergence and is totally negligence to a state may create political
hazards that to boost agricultural sector is a dream and not reality.

Agricultural oriented industry should be installed in the state Orissa to promote it a number one state in
the country who believes farming and agriculture we need more agriculturally oriented university to be
granted by the Centre.

More financial grant I demand for my constituency i.e. for Bhubaneswar. Immediate financial grant is
highly solicited relating to some flyover on the national highway of the Central Government those are from
Khandagiri; Fire Station crossing; CRP Chowk; Vanivihar; Rasulgarh etc. I demand more flyover in the city for
smooth running of traffic. Another road to be connected immediately from Khurda via Nandankanan to
Cuttack the heavy trucks should not be allowed on the roads for the safety of city people.

Immediate drinking water facilities to city Bhubaneswar to be facilitated from Naraj Mahanadi to
Bhubaneswar to solve the acute water problem.

Lastly it is high time immediate money grants to be allotted to facilitate to avoid the traffic congestion, a
planned metro to be initiated from the Centre as it did for Chandigarh, the Bhubaneswar also established as
a State head capital in the same time the metro line from Khurda-Bhubaneswar to Cuttack may coordinate
two biggest cities of the State with Bhubaneswar to Cuttack and Khurda is the ex-capital of the State having
high heritage of the nation culturally acclaimed would be well communicated. The work should be started on
war footing. I honestly request to draw the attention of the Minister for the allocation of immediate funds to
materialize the proposed projects. It is high time the sentiments expressed by the Finance Minister in relation
to post-harvest ;technology and particularly grain storage were converted into action without delay.

Describing the Union Budget for 2010 as extremely disappointing for Orissa. All the MPs from our State
accusing the Centre for all but glossing over its promise to accord special category status to the State.

DR. G. VIVEKANAND (PEDDAPALLY): Hon. Chairman, Sir, I rise to speak on the Finance Bill for the second time in a row
and I would like to congratulate the hon. Finance Minister for presenting this Finance Bill which is in line with the Budget he

presented on 26t February, 2010.

Yesterday one of the hon. Members said that there was nothing much for the aam aadmiin this Bill. Under the leadership
of the UPA Chairperson hon. Shrimati Sonia Gandhiji, our hon. Prime Minister Dr. Manmohan Singh and our hon. Finance
Minister Pranab Mukherjeeji, the UPA Government has already taken up the flagship programmes of NREGA with Rs.41,000
crore; the Bharat Nirman with Rs.48,000 crore; and have also ensured that at least 37 per cent of the total plan allocation
is spent on the social sector; and an additional 25 per cent of the total plan is spent on the rural infrastructure to help that
the aam aadmiis well taken care of. By lowering the income tax brackets the Finance Minister has already done a good
service to the middle class of our great country.

We have seen that the recession all over the world has affected the GDP growth rates. In most of the countries the GDP



growth rates were only one or two per cent. But with the stimulus the hon. Finance Minister had given last year India grew
at 7.2 per cent which is one of the highest GDP growth rates in the world. To create more employment for the aam aadmi
and also to ensure that the GDP grows at over nine per cent, it is important that we involve more funding in the
infrastructure segment. Investments can come either by disinvestments or by Foreign Direct Investments. But our hon.
Finance Minister has given an additional tax incentive of Rs.20,000 for investment in infrastructure bonds. This will help
small income groups also to become a part of the infrastructure development of the country.

The micro, small and medium enterprises contribute nearly 45 per cent of the manufacturing output and 40 per cent of our
exports. Hence, the amendment to Section 44AB enhancing monetary limit from Rs.40 lakh to Rs.50 lakh for compulsory tax
audit not only recognizes the healthy growth in the economy in the last few years, but also is needed to provide relief to
the small businesses in the form of reduced compliances.

Enhancement of weighted deduction from 150 per cent to 200 per cent under Section 35D is a welcome move to encourage
research. An amendment to this Section involves a change in definition from 'scientific research' to 'research' which is
making the encouragement to research more broad based. I have a suggestion in regard to the Income Tax relief. We are a
country with significant mineral resources and mining is an important activity. The economic growth is also measured
specifically with mining as an important element. A lot of workers in this segment have a hazard allowance of Rs.800 per
month. This amount has been fixed several years back. Inflation has gone up but this amount has not been increased. I
come from Singareni Collieries mining area where a lot of coalminers are there. I specifically request that this exemption be
increased to Rs.2000 per month considering that no revision has taken place for several years earlier.

Hon. Finance Minister has announced that the Direct Tax Code is in the process of finalization. One of the important
modifications in the Direct Tax Code is in respect of the retirement benefits of Provident Fund, Public Provident Fund,
Superannuation, Gratuity, etc.

16.00 hrs.

The proposal released are not very clear in respect of the transition to Exempt-Exempt-Tax regime. It appears that credit
to Provident Fund Account as on April, 2011 is exempt and it is not clear about superannuation and Public Provident Fund.
It is import that being a welfare measure, this issue needs to be looked into during the process of finalisation.

Yesterday, one of our colleagues has said that too many services have been brought into the Services Tax net. However,

our Finance Minister has already announced that the General Sales Tax will be implemented shortly. Whenever all the
services come into this, there would be a smooth flow towards implementing the General Sales Tax. Considering the
Cenvat chain is already extended to all levels and to all industries, levy of service tax on additional services will not increase
the cost of goods and services.

The Cenvat on capital goods is extended from 50 per cent 100 per cent in the first year for the small scale sector. This will
alleviate the hardship of the small scale sector which is generally starved for working capital.

As we all are aware, agricultural production and agri-based industries should be encouraged. We have a target to have
agricultural output of over 200 MT this year and the hon. UPA Chairperson, the Prime Minister and the Finance Minister
have already implemented a scheme providing nearly 55 per cent of the drip irrigation which is taking place in the rural
areas. Our hon. Chief Minister, Shri K. Rossaiah is also giving a subsidy of 45 per cent on the drip irrigation programme. In
case, excise duty exemption is given for the drip irrigation, definitely, farmers suicides would come down.

Our colleague was saying just now that there are several suicides taking place in the farming community. Actually, it was
during the Telugu Desam Government that several farmers suicides took place. However, after the Congress Government
came, we gave the free power scheme and with the drip irrigation, farmers are no more committing suicides in Andhra
Pradesh.

Telangana Region in Andhra Pradesh has been given a step motherly treatment by successive State Governments. Because
of no jobs in Telangana region, a lot of people are going to Dubai doing menial jobs. As you are aware, global recession has
affected them; most of them are coming back to their home town. But, there are no jobs available. Many of them are
committing suicides. They are unable to get any jobs and are under severe mental stress. It is also seen that Telangana
area contributes over 50 per cent of revenue in Andhra Pradesh and there is a need that much more needs to be done
through the hon. Finance Minister by giving a package as was given to the Bundlekhand area. I would also request that 100
per cent income-tax relief is given for units being set up in Telangana area, except the Hyderabad city, so that the people of
Telangana have an opportunity to be part of the growth process. With these few lines, I support the Bill proposed by the
Finance Minister.
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*SHRI C. SIVASAMI (TIRUPPURY): I thank you very much for allowing me to express my views regarding
Finance Bill of Government of India. Finance is very essential to run the nation on the stronger path. So,
Finance department is the most vital department among any other department in the Government. In order
to overcome the current expenditure and also to introduce the welfare schemes with regard to the
development of the country, it is necessary to concentrate more on earning and spending money.

It is a bitter fact that the most part of the total revenue is spent on the Government's administrative
expenses whereas the marginal balance amount was spent for the development schemes. So, while handling
the money, we should be totally aware of avoiding the unnecessary additional expenses and also the income
loss to the Government. But the generous fact is that as we look at the current scenarios in the country, due
to faulty administration, the Government is suffering a huge loss of thousands of crore of rupees income
which Government desire to earn. For example, 2G spectrum is one among them which give loss of
thousands of crore rupees on bidding. In addition, transferring the official Vineet Agarwal, who is probing
the scam with regard to the controversial 2G Spectrum allocation, not only strengthen the doubts of the
people but also brings the unfaithful image over the Government. So, a proper investigation should be
carried out regarding this, at the same time in order to carry the probe in a justified manner, hon'ble
Minister of Communications & IT A. Raja should come forward to step down immediately.

Also, the bribing controversy in the IPL, arresting the MCI President, Ketan Desai, recovering 2000
crore rupees and huge amount of gold from him is not only the challenging factor to the Government but
also displays the bribing rule in the Government. VIPs' of our country who deposited the black money in the
Swiss Bank is a big hurdle for the development of our nation. While watching these incidents keenly, it just
brings doubts in the minds of the people that whether the revenue which our treasury should gain is
received or not? So, the Government should consider to conduct a probe on such scams and should take
immediate action and it also should take necessary steps to improve the revenue of the Government.

Export is one of the important causes for the development of the economy in the country. But,
exporting the raw material to the foreign countries and celebrating the closing ceremony to the indigenous
industries is the increasing factor. So, exporting the finished goods is decreasing day by day which results in
huge revenue loss for the Government. So, serious measures should be taken to solve this problem.

Cheaper power tariff, uninterrupted power supply and special benefits are given to encourage the
foreigners to start industries in our country, whereas the indigenous industries are struggling hard with huge
power tariff and frequent power cuts. This policy not only affects the production but also cause a huge loss
on revenue to the Government. So, in order to protect the revenue loss to the Government and to control
the additional expenses incurred by the officials, I urge upon the Union Government to constitute a
Committee including MPs, officials and experts to monitor the situation. I hereby conclude myself on thanking
you very much for giving this wonderful opportunity and I finally request the Union Government that it
should not only safeguard the wealthy people, it should also take positive steps to improve the status of the
people who live below the poverty line, only then our country, India, will become a Super Power.

*SHRI P. KUMAR (TIRUCHIRAPPALLI): Union Government allot huge allocation of funds for the
centrally sponsored schemes which are to be implemented by the States. I have come to understand that
there are two steering committee, one headed by the Chief Minister of the State and the other at the Central



Level, would monitor the implementations programmes. Here, I would like to bring to the notice of the
Government that a housing scheme has been executed, implemented at Coimbatore Municipality in Tamil
Nadu the activities are barred. But, despite this fact the state authorities proceeded with the construction
and the result is at the nearing completion state the building collapsed. I request that this kind of
irresponsible attitude of the authorities, not only to be condemned but should be punished. Therefore, 1
plead the Government of India to periodically monitor the schemes through its designated officer of concern
Ministries.

At this juncture I appeal to the Government to include Trichirapalli and Salem in the list of cities which
are selected for the implementation of JNNURM. Sir, we have come to know that a condition is stipulated
that a beneficiary under basic services to the urban poor and IHSDP shall have to bear the 12% beneficiary
contribution for houses and 10% beneficiary contribution has to be borne by the SC-ST,BC-OBC.

Then, coming to the agricultural sector, the Government should take note of it that the area of
cultivable agricultural lands are coming down resulting in food shortage. The agricultural production have
been reduced drastically. One side the Government is making laws to provide food security to all sections of
our population and on the other side the cultivable lands area are coming down. There are two main reasons
for this. One is conversion of agricultural lands as housing plots and the other is the agricultural lands are
being used for the industrialization purposes. One side the production of food grains are coming down and
on the other there is no sufficient godowns for the storage of the agricultural produces. The government
should come forward to enact a suitable law in this House to ban the conversion of agricultural land for
industrial and housing purposes. Then only we can save the cultivable agricultural lands which provides food
grains for the poor.

In my Parliamentary Constituency, the district of Tiruchirapalli and Pudukottai, agriculturists are
producing more quantity of Bananas, Jasmin and Cashewnuts. But due to marketing problems, they are
unable to get proper price for their produces resulting a huge loss for them. For this, I suggest that
agricultural based industries like establishment of Central Banana Export Centre, Perfume manufacturing
industries to extract from Jasmine and cashewnuts export unit to enable the agriculturists to get
remunerative prices for their produces. Suitable plan may be approved at an early date.

There is a long pending demand of more than one lakh pensioners of BSNL for the merger of 50% DA
as Dearness Relief on IDA to BSNL pensioners with effect form 01.01.2007 on part with BSNL working
employees. They have served in BSNL for more than 35 to 40 years. The Government should come forward
to consider their genuine demand at the earliest.

Then coming to the road sector, I request the Government to lay service lane at NH 67 from
Thuvakkudi to Trichi Old Palpannai as these area comes under city limit with heavy vehicular traffic. Further,
one of the land mark industry BHEL comes under this limit. 200 approach roads connecting various
neighbouring towns and villages are connected with these NH. Therefore, there is a need to lay service lane
in this NH.

There is a long pending demand from the people of Tamil Nadu for conversion of State Highway No.
28 from Thanjavur to Sayalkudi via Pattukottai and Aranthangi into National Highway.

The State Highway No. 25 connecting Tiruchirapalli with Namakkal has large vehicular traffic. Since this



line is thrashed with number of small and medium enterprises, it is requested for long time to convert the
State Highway No. 25 into National Highway. I request the Government to make budgetary provisions for the
road projects in the present Budget itself.

Trichirapalli is situated on the banks of river Cauvery and centre of Tamil Nadu State with 35 lakh
population. It is connecting the State through 8 state highways and four national highways. The
neighbouring districts of Tiruchirapalli are Karur, Perambalur, Pudukottai, Dindigul and Ariyalur. The Rock
Fort Temple, Srirangam Temple and Samayapuram Mariamman Temple are some of the famous pilgrim
centres and the floating population is in increase. It is a place of highly prone for natural calamities
frequently. Annal Gandhi Memorial Government Hospital is present in my constituency and there is no
expansion of building and staff strength since 1997. Hence, as a Member of Parliament of Tiruchirapalli, I am
submitting the proposal on the Floor of Parliament for allocation of necessary funds for the upgradation of
Annal Gandhi Memorial Government Hospital, Tiruchirapalli as a Super Specialty Hospital on par with the All
India Institute of Medical Sciences.

I repeatedly requested the Government through letters and Special Mentions to upgrade the present
customs airport at Trichirapalli should be upgraded as an International Airport. The necessary financial
allocations should be made in the present Budget itself. New flight services should be introduced from
Trichi to Delhi via Chennai and Tiruchi to Mumbai via Bangalore. Frequency of flights from Trichy to
Chennai may be increased.

The allocation of funds to the Members of Parliament Local Area Development Fund may be increased
from Rs. 2 crore to 5 crore to provide more basic amenities and to development their constituencies. With
this word, I conclude.

3f. arciizmer (crrerist) : A9ufer #1811, 3ol 731 far fAdRid U 7721 dictol @I #ilT &R, $Ab fore 3 smueT Ml g
(Shrimati Sumitra Mahajan /n the Chair)
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DR. TARUN MANDAL (JAYNAGAR): Madam, I consider that the passing of the Finance Bill to give effect to the financial
proposals of the Government for 2010-11 is not simply a theoretical exercise but some practical guide and framework of the
financial policies and activities of the Government.

Our veteran Leader of the House and most respected hon. Finance Minister while introducing the Bill has drawn a rosy
picture and promised a bright future in the economic front of the country. He has stated an achievement of 7.2 per cent
growth which is expected to touch 9 per cent in the next fiscal year. He has painted a fiscal deficit in reducing percentage
in the coming years which is 5.5 per cent at present, to 4.8 per cent of GDP in 2011-12 and 4.1 per cent in 2012-13.

Madam, I wonder whether the fruits of such a growth and reducing levels of fiscal deficit will reach the 250 million Indians
who are starving; millions and millions of jobless unemployed citizens of India and millions of women including minors who
are thrown to flesh trade day in and day out.

I would most humbly like to ask the hon. Finance Minister whether this positive turnaround in the economy, as he has

stated, is capable of changing India's position of 94th out of 119 countries in the global hunger index. I would like to know if
this would be able to change the figure of India which is housing 33 per cent of world's poor. I would like to know whether
this Finance Bill and the taxation proposals have got any relation to address the needs of crores of citizens deprived of
basic education and minimum health care? I am unable to understand what meaningful purpose the words, like Repo,
Reverse Repo, CRR, monetary measures of RBI, fiscal stimulus to the corporate sector, serves to the 80 crores plus poor
people of this country.

While passing the Finance Bill and the taxation proposals we cannot ignore the recently held ™ Hartal’ countrywide called by
the Socialist Unity Centre of India (Communist) and some other parties for reducing the priceline of essential commodities
and introduction of all out State trading of essential commodities and sale through PDS in fixed and fair prices. If one
considers the hartal even a partial success, then it surely blackens the claim of the Government of its economic success.

Sir, inflation, our hon. Finance Minister indicated, concerns him and the consumers but at the same time he placed it as an
essential companion of economic growth. The hon. Finance Minister has given some *miserly concession' in Direct Taxes to
the tax payers of upper bracket. The tax payers in the lower and middle brackets received very little benefits. I would like
to strongly suggest the revision in the slabs — up to three lakhs there should be no payment of tax, for income up to Rs. 5
lakhs, it should be 10 per cent; for income up to Rs. 8 lakhs, it should be 20 per cent and for income above 12 lakhs, it
should be 30 per cent and for income upto 12 lakhs it should be 40 per cent. But the burden of indirect taxes which affects
the entire population of the country, from prince to pauper, has been increased heavily. The rise in petrol and diesel prices

which has been effected by increasing the Customs and Excise duty and the decision of de-regulation of prices of petro
products, in line with the Parikh Committee recommendations, indirectly has raised the prices of every essential item of



livelihood and derailed the Government's control measures on prices of essential commodities and inflation. Moreover,
failure to collect taxes from the corporate houses and companies to the tune of Rs. 13,000 crore in the last fiscal is a failure
of the Government and proves further the soft attitude of this Government towards the corporate sector Revenue
collection in this sector should be reinforced without delay and with diligence.

Goods and service taxes (GST) are going to bring in more service sectors under the taxation net and thereby putting more
burden on the already over-burdened people. Health, education, electricity, power supply, communication all comes under
the service sector now a days in the present globalised, privatised and liberalised economy. I do not find any humane
reason for giving tax holidays to the industrial sector, especially for the SEZs and for some States. It is a peculiar fact that
those who enjoy such holidays for years in terms of free or subsidised rates in electricity, land, Excise, Customs and other
Duties are sheer profit makers and never see the interest of the workers, employees or of the local people. I would like to
request the hon. Finance Minister to put a stop to such things. The under-developed areas should get special packages
instead, including the areas of Sunderbans and the Jangalmahal of West Bengal. The Union Government must search and
research to find out where lies the lacunae in the federal system that even the flagship programmes find scant success in
the state. It is not a place of blaming the States but a place to ponder over as to what measures can improve the so called
human face of democracy. If one blames even the bureaucracy for corruption and inefficiency, the question comes whether
bureaucracy runs polity or polity runs the former?

Madam, therefore, I cannot support this pro-capitalist, pro-corporate Finance Bill.

SHRI P. KARUNAKARAN (KASARGOD): Sir, we are discussing the Finance Bill, 2010-11. The Finance Bill mainly deals with
the tax structure of direct and indirect taxes and also tax proposals of the Finance Minister and their implications. When the

Budget was presented in the House on the 26% February, 2010, our Finance Minister said that the Budget is not merely an
account or statement of assets and liabilities but it is something more. There should be a vision.

Sir, I fully agree with the Finance Minister and we have to analyse the Finance Bill with regard to whether this vision is in
favour of the poor or in favour of the rich. To make it clear, I can say that in the last Budget, when there was global
recession, the Finance Minister said that we need special stimulus package and Rs. 80,000 crore has been given as
exemption to the corporate sector. When the Finance Minister presented the Budget, he said that our economy is at the
recovery stage. So, I really thought that the Government is going to stop that stimulus package. It is not like that. It is
continuing. It is not only that. The Finance Minister said that we are going to lose Rs.26,000 crore as exemption again as
income tax. We thought that the Finance Minister would end his speech there. But he again continued and on the other
side, he reversed the excise duty from 8 per cent to 10 per cent to non-petroleum products and from 5 per cent to 7.5 per
cent to petroleum products. It means that there is Rs.42,000 crore as indirect tax. So, how can you say that the vision is
for the aam admi or for the poor people? As a result, the Finance Bill itself reflects that it is not for the poor people. I do
not say that just because there is fiscal deficit, the Budget is bad or there is a surplus, the Budget is good. We have to
analyse the tax structure, how it is earned and for what it is spent. Here, the indirect tax really is increasing. As a
democratic system, the Government follows a rigorous tax system to see that there is a decrease in the direct tax and
increase in the indirect tax.

The Planning Commission has made it clear that the Centre collected about Rs. 70,000 crore from the taxes and
levies on petroleum products in 2008-09. So, they are getting more taxes through indirect taxes. It is the real reason as to
why the prices are rising. The Government says that it is a common phenomena as far as other countries are concerned.
When we see the consumer price inflation for February, 2010 in the case of G-2 countries, India is in the first place with
14.86. It is 10.1 in Turkey, 9.1 in Argentina, 7.2 in Russia, 5.7 in South Africa, 4.8 in Brazil, 4.8 in Mexico, 4.6 in Saudi
Arabia, 3.8 in Indonesia, 3.1 in United Kingdom, 2.7 in Republic of Korea, 2.7 in China, 2.1 in Australia, 2.1 in United
States, 1.6 in Canada, 1.3 in France, 1.1 in Germany, 1.1 in Italy, -1.1 in Japan. Then how can you say that it is a common
phenomenon?

So, something is wrong in the policy which the Government is following. That is what we have been asking about. As
far as petroleum products are concerned, in the international market, in the present situation, the cost of one barrel of
petrol is really Rs. 24 per litre.

But the Indian consumers are paying Rs. 48 and more. It is because of the customs and excise duty. Around 50 or 51
per cent of the petrol and diesel price is really the tax. If the Government does not take it seriously, how can we reduce the
price? In this House we have discussed many issues. But we have dealt with the issue of price rise very seriously. I think it
is important because petrol and diesel price hike is one of the reasons for the general price increase. So, we demand that



the Government should withdraw the price increase of petrol and diesel. That is one of the things the Government has to
do if it is sincere about reducing the price rise.

The other issue is the mobilisation of revenue by the Government. One of the major issues is disinvestment. In 1999-2000,
the mobilisation was Rs. 1,724 crore from the disinvestment. But in 2009-10, it was Rs. 25,000 crore; and now it is Rs.
40,000 crore. That means it has been doubled. It means we are selling the share of the public sector undertakings. It
means really the selling of public assets. It is done in the name of people's participation. We know who the people are.
Does a common man go and purchase the shares? It is done by the big people. This is one of the ways you have adopted
to get more revenue from the PSUs.

The Finance Minister has taken another step. That is rationalisation of tax slab. Of course, it is a good step. As another
hon. Member has already stated, for income up to Rs. 15,000 or Rs. 25,000 there is no change. That is good. But at the
same time, for Rs. 50,000 and Rs. 75,000 to Rs. 1,00,000 or Rs. 3,00,000, the slab is not higher, but it is lower. As a result
of this rationalisation of the tax slab, the affluent sections, who can pay tax, have been given the concession.

The Finance Ministers' meeting was held. They have taken a decision that Centre-State relations have to be reviewed. The
States have to face a lot of issues. Centrally-sponsored schemes have to be undertaken by the States. The States have also
to take up other issues. So, with regard to tax sharing, their demand is that it should be 50:50. ...(Interruptions)

The Finance Ministry has taken a decision to collect the details of depositors from the nationalised banks, commercial
banks and cooperative banks. It is good. For nationalised banks and commercial banks, the limit is Rs. 10 lakh, whereas for
cooperative banks it is Rs. 1 lakh. In Kerala, cooperative movement is a massive one. There should be uniformity with
regard to this.

Kerala is the first State to introduce the paper lottery. About 2,50,000 people are dependent on this. It is also a non-tax
revenue. It was introduced in 1968. But in 1998, the Central Government has come up with an Act. Under that Act, the on-
line lottery has been introduced. It is really a gambling.

As a result of this, there are a number of social issues. 36 persons committed suicide in Kerala alone because people
are under the assumption that they may get more and more prizes. People are in a queue. In a day, there are 25 rows of
lotteries. Within 10 minutes, there is one row. No one will get the prize. So, it is really a gambling. Therefore, I would
request the Government to ban the on-line lottery or give power to the State Government.

Madam, because of the anti-people policy, I do say that the credibility of the UPA Government is diminishing. I do not
go to the IPL scam. I do not say about telephone tapping. I do not say about the scam raised by the other Opposition
parties. It is not the creation of the Opposition. It is not the creation of the Left Parties. It is not the creation of any of the
opposition parties. Mr. Minister, you are really digging the burial ground on your own. So, you have to go in for a thorough
introspection of the Government policy with regard to this.

With these words, I oppose the Finance Bill.
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MADAM CHAIRMAN: Hon. Members, there are still six hon. Members to speak. At 5.15 p.m., the hon. Finance Minister is
going to reply. So, those hon. Members who want to lay their speeches can lay their speeches on the Table of the House.

Now, I call Shri Badruddin Ajmal to speak. You have only five minutes and not more than that.

SHRI BADRUDDIN AJMAL (DHUBRI): Madam, I would thank you very much for providing me the opportunity to highlight
my views on the Finance Bill, 2010.



I rise to support the Finance Bill, 2010. I congratulate the hon. Finance Minister for giving the nation a growth-oriented
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*SHRI E.G. SUGAVANAM (KRISHNAGIRI): I am expressing my views on the Finance Bill. Hon'ble
Finance Minister has presented an excellent Budget aiming to benefit the common man.

Today, the whole world is going under economic recession but India id not experience much hardness.
This was possible due to the policy of the Government and efforts taken by the Prime Minister with support
from allies. The economy is fast bouncing back. Our economy has done well almost in all fields.

I take this opportunity to give some suggestions.

The Tax structure should be simplified so as to enable even a simple person to understand the
intricacies.

The Direct Tax Code should be implemented only after consultation with stakeholders. There are some
provisions in the code which affect the interest of salaried class and those provisions may be removed from
the code.

Tamil Nadu is the largest producer of matches and fireworks in the country. The excise duty on
matches has been increased, thereby the industry has been affected to a large extent. Lakhs of workers
including women and children are employed in the match industry.

Therefore, it is request that excise duty on matches should be reduced considerably in order to save
the industry.

Food Processing is an important industry which has the potential not only to earn considerable revenue
but also adequate employment opportunities. Necessary tax concessions should be given for cold storage
facilities and also for setting up of food processing industry.

I take this opportunity to highlight the need to set up a food part at Krishnagiri in Tamil Nadu to
explore the availability of fruits/flowers.

A Flower Park may also be set up there to harness the availability of rose.

Hosur is an important commercial centre in Tamil Nadu. It is situated near to Bangalore. Thousands of
big and small industries are located there. It is also called an Electronic City. Lakhs of workers are employed
here. An Information Technology Park is coming up here thanks to efforts of our dynamic leader Tamil Nadu
Chief Minister and the Deputy Chief Minister Stalin. Many big private industries are also being located here.
But, Hosur requires an airport. Therefore, adequate funds may be allotted for airport here and also tax
concessions for any one interested in joining the Government for a first venture.

I welcome the decision to extend benefits to our film industry. But the duty increased on certain items
of daily use may be restored to the earlier position.

The excise duty on some important life saving medical equipment should be done away with.

Our economy is in strong hands. Our UPA Government is doing well and I am sure that it will grow and
achieve double digit growth very soon.



+off car A (qef) :

dlofofter fareT sicft Sft of 2010-11 @1 Sit gsic Yol fobar & ag dderol Icild 3 DG 3iofddl 8 | $A dolc A ddl
foperr srrm & fSRIDl SISl SIs3e 8 | 3IIST B2 GOl 31 fdPRI @l Yirdrsol dol Pl 5133 & | i D 12 A ISRl D
G $A qQU DI Tole I8 ATd-AAST D2 oIl ORI & 312 A Sctol 8ft ST DA 3olal Dl S5 8 d A 3o
o 8 |

DY b1 Ascd

S golc A AR Ascayul dId A 3 b 539 PRI w2 D1l exrer &= srm 2 1 8R¥a @fer d fizar & ferw 400
DAS W DI Yerd 21 sr1 3 | At 8l 60,000 Getgol et it sd dollol Dl 8t q1ed bt 3 | fparell @i 2
AfSrst ot w1 ot yraerel &, cifdbol $AD GBURIST Blol DI 3BT A SPR ol [T Sl ADAI & | ATE YRAIDUI
&P fere 5 3N Bs urd Jollol I a1 D&l 318 8 |

faret sicft Sft of o1 U2 ol govrol arel fdbarell @1 sarst 62 9 2 yferora &l ge &l oft alwon B & | A A Fawsra
Ao’ DGA & | cifcbol &6l Gol AP dId AB & b &I G &I I 3l oft fprot icHBRIE B2 38 & | A asdl
g fop fpAroll @l sicasIBl A dlol & e 3l 9ff 31feld PRR Ded Iolol bl SIB3d & |

IFIDR DI R® A il ofs AfeAST DI ofifer Alftia &bt o1 & a& 1 3ger, 2010 1 yairdt Siolt | 3 qersian & o s o1
guiretl A foproll @1 A AfSAST Sot DI AT yorzd dlen | IRI fordcel & b Yol X6 & Icuigel ol ot
YIcA1861 Gol Dl S5 3 |

SlipIIUN clisll @l U6d

33 Tolc 3 ooiIdl B Al DI Usel AT 8t 1 9Kl & S 3R~ i siferapadt Al 8 cira Hue yfer ad warel
arell & fere 30 yferora @2 &t o1 & Sl usel 5 e >ue yfel au bl 3R arell & fere off | u1e 2flen 1 sidet 3 9>
&l siestt | efd gsic 3 giornct ge 2o ol aers a1$ 8, cfdbol dat cld FGIol W2 RIDIGIAI 3D Jad B2
urestr | fcol 9ol bl wisl @I 8ft AT Jolrlr oRM 8 3l 3| a8 2 YrSl Pl BN | $ARM DIGKISI DI 3ol R¥col
91201 I AslCRIA Bl |

MURNA Gid & faora & foe iféra &l sirdcet

B G9I 31 ASD D &I I AYUR 1S & W & | IRDR of yfeticor 20 {00 bl sifet A Asd oA w2l o1
T8I 31 & | AIPR of ASD ul¥daal & fae 17,520 o2s suw A 13 yferora A siférd derm: 19,894 Fuw oot
T Yz o 3 | 331 3ot 3 Asol & foetur 3 osht smosft |

fersictl 3a 3 [s ») k5, B2RTs |

BAIZ 91 J fSIell Icurcol dad sl A TTol Dl SIRFIA 8 | ARDIR of $3A &) A IcUIGol dlol P fe1e Il Dl A 3
2,230 @33 A gerd2 3 5,130 BAS B2 &G0 3 | UG AIDIR DI IdIEIA AR BSH 3 |

& 331 i U2 IIPR DI &=ATal 3MUal 8, adf 3iR et &I Bl MW fSciron asar g | sl U= [sictt & e @16 2
b dict ao fRrerett ol st 31 fopmell @t At 3w off siffrd wfdoms:il @1 AN BIon usar & | [siclt Ity aAry
31 of f31ctol d PRI Al U B TRI 3RR UsdI & | [dsicll vald sy 9 of ficiol & ®RUI Adl U2 dgd I RR
USdI 3 | 33fcie 3 foldcel 8 fob IRPIR Bl A3l usdl fdsiclt I 3curGel daTol UR =016l Soll dIfau |

feochi-gias sitenfore orisiz

3 IRDR DI &Alol SiUlel D AsABI A [Geclt-gas slieldid PRISR &b RW f&eioll asdr & | sAud fSeed A fas
A v SElBD DRISR J6lRI ST 281 & | d Sid A AL 3 o dl dol AS AdT DI off [ $A PRISR ¥ st
3R ofeIuR I it omfdret fobar SIRI | 3MU Sileldd 8 b fdgst @I &l dgd fUssT 83l &I & | PR olleIyR Afdd fdast
& &I D1 oft 391 oNfdreT B2 foRI SIRI AY 331 81 DI fADRI Bl°T 3R ABRISC, DI A8 fUDsT &I 9ff farprar &l gy
glorl |

TARA & g I a1idl bl a3 ATl Sol bl sIsa

IAIDR ol $A I DI TR e 8 1 Siacd @i sndl 3 o dal & oo Qieaniada fsem SIRI | cifdpar fibe ot
Slidl 31 Iared JAdisll I A & | $AD fre sIidl 3 BT Bl drel Sfacd D1 3ifeid Adel 3 Afdems <t Siroft
aifae |




a1 g9 DI 70 yferord 3 SRATGT ISt 31idi 3 SRl & | $Afe1e J[efivr PRI Adiert oI A9 HAaed 8l SIdr & |
Jarcal stieft IrsERI Iefivl JASeIR S1RE AMSTell

& Jersian g oo i syefivr Asten smed Alstenn v ¥Rt Alston & fSrAdr giorn & siisrR 3 DS g3t Alston
oldl & | BARI IRDR of JorcArdl SMER U A AlSIoll DI ¢lls] D2 dged IsI D bl & | $AA of dbdel d1idl A
clloll DI UciRIol oIl dfed S UdIol U2 STidl &b clloll Dl DI 3N | cifcbol $AD PRITGARIGl I dGA DRI 3 |
DR o S brsenfil @ 100 f&ot @1 ASenR Sol & a1d dal 8 | clfdbal Jdt ABIG of Ub Yool b IR 3 Dal
& fop fopit oft 3o 9 eliell @t 100 ot @I ASIEIR ofdl fGar srRI & | A8 dad il &I a1 & | 3t As el & fob
Siid prsenfil o 100 o1 o1 Aoenm al fen d Siron anfae, 31 smafér ot 100 a1 A aero o A oa 150
f&o1 fopen Sirenr arfae |

tiol & urehl &1 waft

B Gl d G2GAsl & sciidl 3R snfgardl il 3 el @l 9 dlol @I urolt oidl Brcrr 8 | sAfce IRDR HI
Adye grerfdadr dior & ulell &l wIaer dball aloll difau |

STl 3 ASDI DI A

ol 31Ul forafol i ael i S & Gllel ¢xar & b snfgardt giql 3 AsDl DI 3 & | SAfTE JIdl 3 ASDI DI
Siict {[dsTor I AlSToll aloil aIfdu |

STl 31 Iarze=r Adil I 3
SIdl 3 3R—UAIA 3R GARAIoll b 39Id b DIRYI 1Al b cllsl did b BT Bl I 3 |
ATIRTSC_ITS3 4 facst giq o1 fussiuar

& HRA AIPR DI &RATol ABRILE, A e e i o [Ususr D AW et arsdr g | Usel oS gormi A st
8Ic| DI [ADRI olHAI, DI 8l 831 & | BAR Gl d UGG D dIG DS &icfi 3 DIl [ADRI 831 & | ABSRISE, I fADPRI
&I a8 Refer 8 fo P il 3 Al 3l [APRI g3 &, clfdpol fdce SIA &I fUewsd ol 28 & | 3PR i As DB b
fdGet o ATer 3AR B3 & Al AS JIcId oldl aloll | fAg 8ic] P CpATell gRI TPIAR cABRIT DI oIl 28l & 3R
b6l GRI sicAsr & HPICT IS Sl 3B 8 | [dc i W Aeigl, e, sufearlrRll o ot odl et 281 8 |
d8 SISt A 3 oiloldiol RISEIRT DI AWl D2 W & | Al MU ABRISE, D ufedt gief bl eton fAael gief A D2
dl udl acwn b e AsRISg & 3ie=T &Il A dad Uie 8 |

Faoffer oft Irsfla selt St of fAge giq & a1 3 AR ool & e off . v, Jewm Sit &t srergiar 3 vp DIch
Tolls ot | 3A DT of ot A DI 3IcIeI ST Jolror b1 Adekal fdpeIr o |

B2 GOl ¥ IRRAS, BleIG 3T RIS BIC IS Jollv 918 & 32 3Md dIcieloll IS JolRIl Sl 331 3 | BIC-BIC
IS I YIIRIforD, ISialicicd 3R ADISID caazel ol 3 Jfden Bt & SRl cisll bl Ae=rsil Dl IJeIstiol i
SIRITof &l & |

ORI YR A AP cicolioll A dollol U2 AR B2 28t & 32Ul yor A # dgst o o1u 3rem1 Ao DI AT Dl
g | [dcel oI 31ckI A Follol D AH6! A Ddct Bd Ut oI Blsd2 drdbl Astt wrfda s il 3 8

3iofY divog woau (fopren): s&lcw # et fErir, 2010 w2 3ol o I forFel YBR A Soll AGAT § | 53 TR il IoIc U9 3l 3 3A U2 ART
ST U2lefl 4 & | AR DIP SRIW cliel Al AESMS DI ate 3 G A6 3IRI g3 & | $A SIc P U lol D IWIod AR G9I 3 IRPR P Racw



SISl 8l 281 & | Dél AR doc Bl 8l & Al Ddl Ygolol &l 28 & | Y ULu. JRDR D 3ol D U™ G9l i Hgoms bl dalal! agd 8l gl 8 |
PR ol St 8ft S IR 8 a8 PIs SEIA AR doi ol AMeft a3s Sot arel o8l 3 | UQel, Siotet a UQferRE uerell u Sit off St ool 8 33D it of
Hod I3l bl & I 319 3Gt bl DR ¢e 315 & | 3ilol arel [Goll 3 a8 of Al G AR UG Jeal Siell URRI, 3i12 of 8l 31uol qcdl ol {9181 &
URRT | SARKY 3 TSI & b 7T 3icff I 37 3R R &ATel ol D AMARADAI 3 b T 3 AEIS DI Aol 3] DIS ORI DPRIAET D2 |

& et dicf} Sft o1 eamrer Borraet ygor a Imerds @ " A9 anféfes Gt Sit 6 wol.S1.u. IPR of 305 2013 ac far e wnfor 10 ad & X
3Nl el 3 ol b, D! b1 o 32 fSRIP BRI et ol IS ygoll 3t srdl . oI forder & Are-2 el RISEMRL Bl Asene Brer or 334
2010 o> fepen sRI o U 3M d6 3#4lc aff 31 ait 2010 ot A Bl oK AP Pog D IRPR of 33 2010 3 3] o1t IBRN 3 | A 30 o
o #ict Sft 3t 2 b afy as 31 bt B S=MeT ofdl A A A war 2013 aw Al gerd difes usrEt ygor St fop snffie diz 3 fws &3 3 den Siat
Jellolip2vr ofdl &l 381 & T8l &6 I Wel-Rel | I8l I NI BIeTi Jel T RISPIRI DI ASPIR e |

* Speech was laid on the Table

*DR. KIRIT PREMJIBHAI SOLANKI (AHMEDABAD WEST): While introducing this Bill, hon'ble Finance
Minister has made remarks regarding decline in food inflation in coming months and our economy to grow
by 8.5%. Food inflation has slightly improved from over 20% in December, 2009 to 17.7% in March, 2010. It
is downfall but practically very much negligible reduction.

The real fact is "exuberant high prices" of all essential commodities. The life of common has become
very difficult. There is record price rise in all food grains, rice, wheat, dal, milk like all 'essential commaodities'.

I am proud that my party, B.J.P, has launched historical rally on the burning issue of price rise and
successfully drawn the attention of the entire country. My party has projected "price rise" issue, which is
directly affecting the common man, on whose name this Government has secured the mandate but
unfortunately the common man is betrayed. The UPA Government has cheated the "common man".

I equate the introduction of Finance Bill — 2010 and promise to curb the record inflation with
mammoth and historic rally of BJP against the price rise.

Price rise is due to malgovernance, the UPA Government, protecting the black marketeers and
encouraging forward trading in food grains.

In this Bill, no concrete provisions are made to control the price rise successfully. Instead in this Bill; (i)
custom duty on crude petroleum is increased from Nil to 5%, (ii) custom duty of petrol and diesel is
increased from 2.5% to 7.5% (iii) custom duty on some other specified petroleum products being increased
from 5% to 10%. It is a very huge increase which will lead to inflation and price rise in future.



For co-operative societies, the income tax rates are kept unchanged. I think it is adversely affecting the
co-operative movement. Since, I am representing Ahmedabad West constituency from the State of Gujarat
where co-operative movement is leading in our country. I suggest hon. Finance Minister to withdraw the
income tax from co-operative societies.

In this Finance Bill — 2010, benefits are passed to income tax payers e.g. salaried persons, officers,
businessmen, corporate sector, capital market etc. but no concrete provisions are made to S.C./ST., Dalits,
Other Backward Caste4 and poor people. There should be provision of adequate budgetary funds for these
people. In every Union Budget, very negligible fund is allotted to these people. If we take example of
Scheduled Castes, their population is nearly 20% but in every Budget around 4 to 5% budgetary allocation
are done to them. It is a gross injustice to these communities. I request the hon. Finance Minister, to keep
provision of adequate funds for these communities. The fund should be allotted at least more than 15% to
S.C. and it should be included in this Finance Bill-2010.

The growth and development is not for elite rich people, it should not be termed as development of
cities etc. but the real development means upliftment of poor people, villages and deprived one.
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*DR. THOKCHOM MEINYA (INNER MANIPUR): I am expressing my views on the Finance Bill, 2010
and I wholeheartedly support the Bill. As we are all aware that this Bill is to give effect to the financial
proposals of the Central Government for the financial year 2010-2011.

The rates of Income Tax as proposed by the hon. Finance Minister for the assessment year

commencing on the 15t day of April, 2010 are exceptionally good and has been found very genuinely
continuous. We know continuity is the mantra of good governance. With continuity only life continues in full
vigour and sense. I do congratulate him.

The proposals for Direct Taxes including Income Tax and Wealth Tax; whereas the proposals for
Indirect Taxes including Customs, Customs Tariff, Excise, Central Excise Tariff, Service Tax, Central Sales
Tax, Clean Energy Tax and any other taxes.

The rates of Income Tax for individuals — man, women and senior citizens are very clearly demarcated.
This remains a part of our UPA agenda to address our sincere concern and respect for women and senior
citizens.

The hon. FM has successfully formulated the financial proposals of the Central Government to help
translating the various welfare schemes and measures for the Aam Admi as envisaged by our UPA leadership
under the guidance of UPA hon'ble Chairperson and Hon'ble Prime Minister.

Time is short, I shall now concentrate to a very specific proposal for my State, Manipur. The employees
of the State Government has been on cease-work strike for more than three months demanding the
implementation of the recommendations of the Sixth Pay Commission in toto. The Government also is trying
very hard to resolve the issue. It is a fact that Manipur is a resource-starved State and income from revenue
resource is also very less. The Government of Manipur has proposed to implement the recommendations of

the Sixth Pay Commission with effect from the 15t April, 2010. However, the employees are demanding the



full payment of their arrears of pay with effect from 15t January, 2006. This is the present stalemate.

The fact of the matter is my State Manipur has, at present, a large number of Central Government
employees. Over and above this, a good humber of IAS/IPA officers are also working in the State. Because of
the continuous application of the infamous Armed Forces Special Power Act, 1958 in the State for more than
30 years, there are very large number of Central army and Para military forces present in the State. All these
Central Government employees working in the State have been given the benefits of the Sixth Pay

Commission recommendations with effect from 15t January, 2006.

Now, the real problem arises. The State Government employees had been getting salaries and
allowances at par with the Central Government employees for the last more than two decades. At the same
time, coming to the practical side of the problem, day in and day out, all the employees, both Central
Government employees as well as State Government employees are purchasing their essential consumer
goods etc. from the same market places. These State Government employees do have real and genuine
difficulties and inconveniences in these market places as against their counterpart, the Central Government
employees. In this context, I do feel that the demands of the State Government employees appear to be
justified.

Even if the Government applies the principle of no work — no pay (dies non) to the striking employees,
and the arrest of some of their leaders, the employees are in ho mood to withdraw the agitation. Hence, a
tricky situation arises.

At this critical juncture, in order to mitigate the situation arising out of the ongoing cease work strike by
the employees of the State Government of Manipur, I do sincerely and respectfully urge upon the Union
Government through the hon'ble Finance Minister to help the State Government and consider the sanction of
a special package of Grant-in-aid to the Government of Manipur to enable the State Government to fully

implement the Sixth Pay Commission recommendations in toto including the payment of arrears of pay.
There a huge chasm (gap) between the rich states and the poor states. Before it is too late and before the situation becomes
explosive, let us try to address this critical issue, i.e. to bridge the gap. We should not allow the poorer States to remain as

paradises. Loans and financial assistance are not the solutions. These are only ad hoc measures. We need to have a permanent
solution. Let the weaker States become stronger and self reliant.

With these few words, I once again support the Finance Bill, 2010.
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SHRI JASWANT SINGH:Madam Chairman, I am unfortunately the last speaker. The last time I had intervened in such a
discussion, it was under different circumstances. I sense the mood of the House. I cannot negotiate the time allocation to
me with you. Naturally I cannot. I would be very grateful if you inform me as to how much time I have got to intervene.

MADAM CHAIRMAN : You have got ten minutes.

SHRI JASWANT SINGH:I sense the mood of the House. Most of the things that have to be said have been said. The hon.
Members do not really want to listen to me. They would much rather listen to the hon. Finance Minister.

Thank you very much for calling me. I would withdraw from the debate.

*SHRI J.M. AARON RASHID (THENI): I support the Finance Bill, 2010. This Bill has been introduced
with view to return to the path of fiscal consolidation without affecting the growth momentum of the
economy by raising additional resources from demerit goods such as tobacco and precious metals etc. and
by restoring the rates of duty on crude petroleum and refined petroleum products. The bill provide
incentives for growth in thrust sectors with backward and forward linkages such as agricultural and food
processing, infrastructure and new energy sources, which are essential for a balanced growth. The Bill has
been widely appreciated by all the sections of society and has been termed as excellent one by the experts in
various fields.

Agriculture employs more than 50 per cent of the country's population. Only a successful agriculture sector
can absorb the unskilled, unorganized population. Therefore, relief measures provided to the agricultural
sector in this bill will definitely improve the living standard of our farmers by giving new bank loans to the
farmers. No doubt the inflation rate of food items is high owing to some factors which have been gifted by
the nature. The measures proposed to be taken by the Government for improving economic conditions of
the farmers are praise worthy. I am of the view that if it is ensured that the benefits of the 20 per cent
inflation in food articles actually reach the farmers, substantial poverty for 70 per cent of the very poor can
be eliminated. I am sure that proposed relief measures will definitely help the farmers community in the
country.

Global warming of the earth is world wide phenomena across the world. Recently, we had experienced a
severe drought situation in the country because of erratic behaviour of the monsoon attributed to the
warming of earth. A uniform concessional rate of duty 4% on the environment friendly and energy savings
goods with a view to encourage the use of environmental friendly vehicles, product and renewable energy
sources is a welcome move on behalf of our U.P.A. Government.

Infrastructure development and availability of adequate power supply are the key factors for achieving
economic growth. We cannot achieve the economic growth of our rural population without a proper



infrastructure availability and adequate power supply. Our U.PA. Government has taken various measures
for the development of the infrastructure and power sectors across the country. The concessional rate of
basic customs duty on infrastructural items for urban transport and full exemption from basic customs duty
with Nil CVD on the items imported for the hydro electric power projects will definitely bring a speedy growth
in these sectors.

Over 80 per cent of the health expenditure in India is in the private sector. While in most developed societies
more than 80 per cent of health expenditure is borne by the exchequer. Our public sector share is around
two per cent of GDP. Therefore proposed reduction of duty in the import of various medical equipments will
give relief to the common people. However, I would urged the government to concentrate on Public funded
Health care system rather than depending on the private sectors, keeping in view of the high cost of medical
facilities which is out of reach of most of the our common people. Besides, this it has been reported that in
developed societies across the world more than 80 per cent of the health expenditure is borne by exchequer
except in the United States where the health care system is solely depend on Insurance Companies and
service provider. U.K. and other OECD countries have better health indicators than the U.S. although they
spend less on it. Cuba with a per capita income that is less than a fifth of that of the U.S. has a publicly
funded system that yields better health outcomes than the U.S.

I request our UPA Government to provide each MP constituency one Ambulance (Tempo traveler) standby in
all places to help the real poor and downtrodden by giving a life to them up to the hospital on call on free of
charge.

Proposed exemption from basic customs duty and additional duty of customs on various gadgets of
electronics which are used by the entertainment industry is a right approach. It will boost the growth of
entertainment industry in the country and also will help in generating employment opportunities.

Small Sector Industries plays a important part in our economy. This sector is a life line of lakhs of skilled,
semi skilled and un-skilled workers through the country. The proposed rationalization and simplification
measures for the S.S.I. will certainly give boost to its growth.

Much hue and cry has been raised in respect of restoration of duty on petrol, diesel, and petroleum products
etc. Increase in the prices of the petroleum products has a negligible impact on inflation. Other factors like
drought, monopolistic prices and trade barriers are also responsible for higher rate of inflation. QOil subsidies
in Indian in the form of uner recoveries by oil marketing companies have been as high as 2% of the GDP,
which is at a alarming stage since we are only spending only 1% of our GDP on health sector. Studies of the
World Bank have shown that in India 92% of the LPG subsidy in rural areas goes to the richest 40% of
people, while the poorest one fifth get no LPG at all. The richest one fifth of rural folk corner 27% of the
kerosene subsidy, while the poorest one fifth get just 14%. Europe and Japan levy heavy taxes because oil is
non renewable, imported, polluting and carbon emitting. Cheap oil encourages traffic congestion. Hence oil
eminently deserves heavy taxation to discourage consumption and yield revenue for welfare spending. We
should there deregulate oil price. Inflation should be checked up with a firm commitments and joint efforts
of the State Government and Central Government. It is unfair to blame Central Government for the higher
rate of inflations, particularly of the food grains.

Various measures proposed to be taken by the Central Government for achieving 10% economic growth are



balanced one. These are proposed to be taken for achieving inclusive growth of our country and an attempt
has been made to redress the grievances of each sector of the society. With these words, I conclude by
supporting this Bill.

*SHRI S.S. RAMASUBBU (TIRUNELVELI): Sir, thank you very much, I welcome this Finance Bill which is moved by our
Hon'ble Finance Minister in this August House.

Balanced development of an economy is possible only when there is equity in taxation and productivity in public
expenditure.

The rural development is given more importance by our Finance Minister. At the rural relief programmes M.G.NREGA
is prominent which is giving adequate employment opportunity for the rural masses. Each family is getting 100 days
employment guarantee and also Rs.100 as wage that each one is earning.

Sir, we are a developing economy not like a western country. The scenario in western economy is "poverty amidst of
plenty". But in our country we are facing "poverty amidst of scarcity",

So, when we are giving employment opportunity to the rural labourers, they must be productive also. Our agriculture
production is gradually declining. So, the NREGA scheme works must be identified so that it must augment the production
of agricultural commodities. These works may be utilized for improving the water bodies. The Government lands which are
unutilized and under utilized can be used for cultivation. The NREGA workers can be diverted for this cultivation. By the way
we can improve the production of food materials and vegetables and fruits.

Sir, Tamil Nadu is the major producer of safety matches in the country. The traditional match manufacturing areas of
Virudhunagar, Tiruchuli, Sivakasi, Sankarankili, Kovilpatti, Srivilliputhur and Sulchur of the southern districts are accounting
for 90% of the match manufacturing markets manufactured in minor and small scale levels. More than 5 lakh people
especially women are depending upon this match industries for their employment opportunity.

* Speech was laid on the Table

Sir, now a days the entry of fully mechanised match manufacturing industries are affecting the cottage and semi-
mechanised industries which are having more potential for employment.

I bring to the kind notice of our Hon'ble Finance Minister that the excise duty which is levied 10% equally for both
mechanised and semi-mechanised match Manufacturing industries. If the excise duty is not reduced for semi-mechanised



from 10% to 4%, the industry will be brought into hardship to run. Moreover, the semi-mechanized industries are labour
intensive one. It gives more employment opportunity for the rural poor women.

So kindly consider and make necessary modification by removing the entire tax or it may be reduced to the extent of
4% duty for semi-mechanized industry of safety match manufacturing.

*off aTeaotrer UIvSe (B1G1E8Y): ATGIetRT 3reRIetn Sft, ATeToiI R} g 3 s i fdkie a1 P ereler vd J=1d 3¢ 4 36! AR ®p 3ol
frR REP B0l AlEAl ) Aaleel, frd A of e 3Gl & e Idstol fBarT Bl ara wdt 3 sielt St 3liz Difec &I ara ot 3 srelt Sft of
IWRISA DI Devetl &I et plfeca & Rigid & 3R w Sor @I Adisiivl famRr der Sor 3 AdiYer omre &b ar 3xdt off, fbq aderer o
yfdpen 333 ool 3 sRia 3z 3iffies sia 3l a1 & del eolt =IRp 3iiT 3ifélp eordret 8l 281 & iz e dof B2 Bl auc i 31 23T 3| 3ifdrd
3Gl arel Jellomie] dridilol B2 Az A cirel oI Refer i &) et Al Sft D1 Aggraxdt b Rigid w2 @2 ool aifde & Bell A wREI d d,
cifcpol el ¢eol of urd, fobe arisrel ©2 yuirelt f31col 3| 3IIST 1ee1 Jot U2SIIel &) I8 Aridllel P2 YUIIcl 3 UGl 3| Stolel Uglel & oWl 46 3, b
S0 U 3iP9Il oldl cIol 381 3| AEIMS &6 T & & Sloldll U9l | 31 3Gell gadt &) Aswrt b smavmar sft gt ordl 81 3@ &) sigens u sigper
oT3t oIel 3BT 3 3irsdiuct &l aal U2 Acal 3 Sis I\ 3, fbq didiuer B aal oa skl 3 Sor 3 sRidl ot I=n fpaet! 3, spft Ao u& aw ot at
urn 3| freor-fieat wpatfeeil of sMoft 2RT &t 3) 3 =1 Bloll aAIfdy) Ioih didiveT IS Jotol AIfde| $3 U2 dAcoplcl BRIAE 61 3 Hior BT 3

il AESIS U P9l cIololl UMY DIV &b [ADRI 3 Sl RAFAI MUl ST &, a6 D 3| $A IGTol Dl AAADAI 8| P G9I Bl e 8, faprRI Hi
yere Aurel 3) 33 AR w2ol P fo1u guic dgTol b SMaeIddr 3

ot 6t yorfer bt werazen 3 RASeft 1T @1 9ft AoIcTOr BXT 3| BAR XY I IS ] Dictiol FITRART A ST BT 3| ST DIctlol RIAART Ht A
PO &) 331 30710l & fe fady cerazenr &t sIraeasdr &

SIS GGl ABSIS DI Aoll Bl TGl RISEIRE UR P9I cIololl B9 | P P [APRI & 3ifeld st DI Razeln doil 86l a6 g Sisie, Ugle
& SHI DA Dol aiol| 3F AGH! B 13a DI «ilel I 23D Io1 W ARM oI U2 TIONT o8 B2 DA Dol aiol, Al A Tolc 3w 3Gt DI Toic
Jololl, oT&l Al TR GHT DI ISIC ToId2 I3 S|
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lieT 9120 3 oft Sor 91 ST Siror bt acee yoprer 3 IS 3| 95 2 merct Sie FBIol B 3B It 3| RAoID URT ADI ofdl 3, T Hel AIRMATS 9 38 I
3, spil, aui, A<t anfe Yropler you cliel Il 38 &) SR clloll & URI gdl P20l B fo1u oft U3 ol &) swsefly dienf=il &I e 3 o1 o2 cliel R
SIRY 3] G 3 A9 3 waet A Jiidl I Riorelt ordt 3 o1t Ristelt & a1 2w crom a1¢ 8, aai Rsteft ordf st 3 siidt 3 s ordl 3| gy Werorer aft
3ucted ofgl 8l ur 381 8| Wt ot sisfls Fore=m 312 ygor I ol & &t ud gy Yoo s I Sl S swefly IR 8| SAD Arel Tl BT SIe], DIoIYZ
338, scrdl, 3RS, iy arcayR At &g 0y 8, St doerdis &I ds 3ifel [Ues &) 3 IRPR A ud [ Fid} Sit A s1ie1 e g b ddar s
©d §Gcl XIS P AT I BT i PIoIUR Sald SCIdl, 3RS, arcdyz, BeayR 3ife 81l @t 30 3ok Jue 3fem 3 Soib fpRI & e e s,
RRRI b 3371 &I, ®I [APRT & AP A 3 57 81, D [pATell I I, disl, SIsIel 3 vd Sford SwRiel di afdaail i AT &t S ud Sax A
b Dol Pl pur v

& a1ior DI 3 b g3 gSerxds & [ipRI vd 3331 ot ge 81, 60 fpeiiefies am efl eIl ot d3erxds &t 2sft AfYed Iucteer BACl DI DPEe B2
el §SeIS Ud 312 HeoHYR &1, del ol gU U2 &1, Dl 301 i P o8 Y et 3l 2 &Ik 3s UIsy T[T Y, SRR a8l & bl I 3Asd
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31 31U ATe9 3 Dol ALEAI & feb fB1gle 131811, Gar, URISIel Bd HiSTol & d ADIol RIael ofly Asi P clisll Pl foIg[cd IUCT DRAST DI DY
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quif 3 18 S SBUI B Dol DI DEC DI, TP Asl B fBATol T ASIGE T e WIS Bl 318 §, AT IXDR Asi & clloll bl gar, usts ot
forg[e® @2 <livll & Ut 3ol dfewdl bt onct & fere U ofdl &) AsH llel U3t s A U9llel 8| 3K: ST 3o[STol I U #ff IGRII SIE ALl S
ciloll @I BRIGI {31 b,

& 1ol o2l g & ol Sl Ascauul A 301U &, sol Al U2 oy PR AR ®2| BRRI 537 8 D clioll DI Dol 8l AdD, iy AARADAL
SIORIIR BHIZ U 8Ic], I [ADRI &q U f&eTiol PI Bt B3|

(Dr. Girija Vyas in the Chair)

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Madam Chairman, first of all, I would like to express my
gratitude to all the hon. Members and my colleagues who have participated in the discussions since yesterday. More than
30 Members have participated in the discussions on the Finance Bill. Naturally, as usual, it has overlapped with the
discussions on the general propositions on the budgetary proposals and also with the Clauses and the Schedule of the
Finance Bill.

Budget is an annual exercise, a constitutional requirement under Article 102. But it is not a ritualistic exercise because it is
formulated in the context of the economic philosophy of ruling Party and also in the context - since the beginning of our
planned economic development - of the Five-year Plan though, nowadays, the five-year period of the Government and the
five-year tenure of the Five-Year Plan do not synchronise because of the periodical elections to Lok Sabha.

17.16 hrs (Madam Speaker in the Chair)

When the Budget is presented, it is presented by the Finance Minister. But during these eight weeks the entire House is
involved in one way or other in analysing the Budget proposals, dissecting it and reviewing it from various angles. First in
the General Discussion, the Members participate; but much more important is that after the Vote on Account, for almost
four weeks, sometimes more than that, both the Houses divide themselves into Parliamentary Standing Committees and
examine the Demands of all the Ministries and Departments. Therefore, they have the involvement during these eight
weeks with the budgetary exercise.

I express my gratitude to all of them who have made contributions either by directly participating in the General Discussion
on the Budget or in the discussion on the Finance Bill or while participating in the discussions on the Demands for Grants of
the Ministries which were placed before the House and were discussed and they also serve who stand and wave; those
Members of Parliament who made valuable contributions in the Standing Committees while analysing the Demands for
Grants of various Ministries and Departments. I appreciate their contribution.

Madam Speaker, I mentioned it earlier that while formulating the Budget, I had to keep in mind the situation prevailing
within the country and the situation prevailing outside the country. I also had to keep in mind the past history of the
economic development over the years with which sometimes as Member of the Parliament and sometimes as Member of
the Government I had the privilege of being associated with. Therefore, I could not — I frankly admit my own shortcoming
— allow myself to indulge in financial profligacy. This may be treated as my shortcoming. But most humbly I will accept
that.

Therefore, to save the economy, I had to provide two stimulus packages in the Interim Budget of last year and thereafter in
the General Budget to continue and when I had to withdraw partly the fiscal stimulus because always one scenario haunted
me which many of the old Members, particularly the former Leader of the Opposition, Shri Advaniji and others will
remember, that this country had to face the ignominy of pledging its gold to a foreign bank just to borrow a few hundred
million dollars of foreign exchange to buy certain essentials.

That fear, that apprehension may be misplaced. I do not blame anybody. I was not in the Government because my party
was not in the Government at that point of time, but I do not blame anybody. The situation of the country was such that
the economic credibility of the country was at stake. People are talking of GDP what we should do with the GDP and
whether we will eat GDP. I am coming to that aspect what GDP means to me, but when I think of a picture that a Finance
Minister of the country is waiting to meet another Finance Minister of a rich country just to have some support from that
country, surely Madam Speaker, as a Finance Minister, I do not want to place myself in that position. Therefore, I would

like to take the fiscal correction which is needed. I do believe that the economy can bear the borrowing capacity, fiscal



deficit to an extent, not beyond that. If somebody tries to understand that, he will understand and try to appreciate the
measures which we have taken.

More often than not, paragraph 188 of my Budget Speech has been quoted wherein I have said "This Budget belongs to
aam admi" and it has been said that it has been ridiculed. Most respectfully, I ask the hon. Members whether the nine crore
Kisan Card holders are not the aam admi....(Interruptions) If they do not get it, there is a definite deficiency in the system,
but you cannot say that the nine crore Kisan Card holders and the NREGA beneficiaries are not part of aam admi. They do
not live in five-star hotels; they live in rural India. Every money spent in the rural India, whether it is for the Pradhan Mantri
Grameen Sadak Yojana, whether it is for the NREGA, whether it is for the rural infrastructure, whether it is for Sarva
Shiksha Abhiyan and whether it is for the Mid-Day Meal, it is for aam admi. If there is deficiency in the delivery mechanism,
surely we shall have to address it. The Union Government, the State Governments and the local bodies, who are
responsible for delivering the goods and services to the people, shall have to sit together and address these issues, but
simply by raising an accusing finger, it will not help us. We may try to score a debating point, but that is not going to solve
the problem.

Economic issues are to be addressed with proper economic perspective so that we can find out a solution to the
problem. Therefore, if we increase the limit of the agricultural credit, it is to address that. What is the demand of all the
kisans? Major political parties say that you bring down the interest rate to the level of four per cent. Are we not trying to
achieve that? If we bring it down from seven per cent to six per cent, and six per cent to five per cent, is it not for the aam
adami? Is it for the amir? Therefore, you have every right to criticize. You do criticize. As Opposition, you do dissect, oppose
and expose, but do not forget the truth and do not distort the facts.

Therefore, this is the aspect that we shall have to keep in mind.

I am not going to reply to the general debate of the Budget as I have done that on 12th March itself. One of the last

speakers was talking about it. If you would have simply listened to my reply on 12th March to the general debate, then I
replied exactly that point as to why I have given Rs. 400 crore for extending green revolution to the Eastern India. After all,
being in Parliament for so many years, though my understanding is not as deep as that of the hon. Member who spoke on
economy, but this much little I understand that Rs. 400 crore for five States are not adequate. But did I not tell that
whenever we introduce a new scheme, we make modest provisions and whenever the scheme takes off we expand it
substantially. I gave the example of Rajiv Awas Yojana. The scheme was that if the State Governments agree to provide
land to the slum dwellers, then we will provide assistance and a token provision of Rs. 100 crore was made last year. This
year when the scheme has taken off, I have provided Rs. 1,200 crore and next year it may be much more. Therefore, Rs.
400 crore may appear peanuts today, but if you read the paragraphs 45 and 46 fully, then you will find that this will be part
of the existing scheme, namely, Krishi Vikas Yojana. The State Governments have their plan and all these are to be
integrated. When I talk of Rs. 69 lakh crore of GDP of this country, I include everything including the State Government's
expenditure and revenue. All these aspects are taken into account. Therefore, keeping that in view, I do feel that we have
to try to address the problems of these issues.

Certain other important issues have come before us. I did not have any intention of discussing those issues because we
have discussed them several times and not once or twice. It is not merely discussion. I wanted to concentrate on the
Finance Bill, which is having 86 clauses, 8 chapters and 12 schedules, but a couple of points I would like to make there.
Yes, you have observed bandh to launch your protest, but consecutive bandh can reduce the inflation by 1.1 per cent. Any
amount of rhetorical discussions here -- half a dozen times we have discussed -- we can try to find out certain points.
Hence, we have called the Chief Ministers (CMs) Conference. We have met twice and we have identified that when we
cannot reduce the price and when we cannot bring down the inflation, then at least we can protect the weaker sections of
the society and more vulnerable sections of the society by providing subsidized food grains to them through the effective
Public Distribution System (PDS) where the cooperation of these institutions either the State Government and also the
Government below, namely, the local self-Government is needed. This is exactly what we have done.

We have constituted a group with a couple of CMs to tell us exactly how to improve the PDS. We can tell it from the house-
top to universalise the PDS. Would you be able to implement it -- if we undertake the universalisation of the PDS -- when
the country does not have the capacity to fulfil the targeted PDS?

Do we have the capacity? What has happened? I am not quoting any particular State. Designated public distribution dealers
surrendered their licences and permits and they refused to accept it because of the state of affairs there. Police had to
resort to firing. Therefore, on the price front, we have taken several steps. To tackle the supply constraints, we have put all
the essential items under OGL with zero duty. We have banned future trading in essential items. We have made the



arrangements for distributing pulses at the subsidized rate of Rs. 10 per kilogram, and edible oil at a subsidy of Rs. 15 per
kilogram so that these commodities are made available to the vulnerable sections of the society.

Today it is not the system that only one party is ruling both at the Centre and in the States. All the major political parties
represented here are heading the States. What we require is that we should work together so that we can address this
problem, if not that of the entire society. I am ready to have any suggestion suggesting that I should do this so that the
prices will come down tomorrow.

Much has been talked about the petroleum prices. I am not going to make any comparison as to how many times and in
what percentages the prices of petrol and diesel were increased. When we bought at the international price, when the
Indian basket crude was varying from US $ 12 to US $ 36, how many times did we increase the price? By what percentage
did we increase the price? When I am buying today crude at an average of US $ 73 per barrel, what is the level of the price
increase that we have done? I could have taken the very easy course that instead of doing it through the duty route, I could
have done it through the administered price mechanism, but I did not do so because to me it would have been not correct.
It is because what I am collecting today is not merely for me; it is also for the State Governments. Thirty-two per cent of
these Rs. 26,000 crore will be distributed, as per the recommendations of the Thirteenth Finance Commission, to all the
States. Thereafter, when I had the meeting with the State Chief Ministers, none of them raised any objection because they
understand. What is the level of VAT and what is the level of Sales Tax in the States? It varies from 28 per cent to 38 per
cent. They understand and they know where the shoe pinches. Therefore, these aspects are to be kept in view.

Next year, the under-recoveries of the Oil Marketing Companies are going to be Rs. 85,000 crore. Where, under what
carpet, will I keep it? My total revenue is Rs. 7,00,000 crore; interest payment is Rs. 3,25,000 crore; food, fertilizer and fuel
subsidy is Rs. 1,25,000 crore; Defence expenditure, Rs. 1,50,000 crore, and if you want me to add or absorb additional Rs.
85,000 crore, what will be left for the development? Please tell me because after all you are the masters; you are to
approve every proposal. Under what carpet can we keep it? Yes, you can tell me that I should bring out some non-existing
resources. We are trying. Lalu Ji was asking as to what steps we have taken. Out of 78 countries with which we have
Avoidance of Double Taxation Agreements, I have written to 65 countries.

But they are equally sovereign countries as we are. They have their own laws. They have their own Parliaments. The
changes which we would like to do, it does not depend on us; it depends on them also. We have been able to complete the
negotiations with three countries, with Switzerland, with Bahamas and the Bermudas. We have accepted the OECD clause
20 (c). Earlier, in our double taxation avoidance agreement, this clause was not there. And with that, we have been able to
convince them that we are entering into agreements and we are having that. We are trying to solve that problem. But it is
not quite sure that we will be able to get much benefit because all these countries, they have created deliberately the tax
havens, tax jurisdictions in order to develop their banking industry. Now with the financial melt down, little bit set up is
there. That is why, OECD is moving, trying to bring those jurisdictions, not sovereign countries like Isle of Man, Virginia
Islands and like that. They are trying to bring them within the discipline. They are trying; we are also trying. But we have
not been able to do, like any other country, but efforts are being made and we are trying to do that.

Certain other aspects, Madam Speaker, I would also like to deal with. I have spoken of the subsidies, the limitations. I
would have loved it. Who would like to have the criticism of enhancing the price of the essential commodities? Who does
not know that it will have its impact? But as Finance Minister, should I not see that a situation may come? Can I control the
international crude prices? Can I tell today that I will go back to the days of cart? Can I overnight improve the situation
when 80 per cent of our crude requirements are from the imported sources? In the early eighties we used to produce 33
million tonnes. Now we have gone about 36 to 38 million tonnes. But our requirement has increased manifold. Therefore,
these aspects are to be kept in view. We are discussing and debating in the Parliament of the country, the federal
Parliament. And all these measures are adopted with the approval of the Parliament.

This is the normal, usual practice that during the interregnum period of presentation of Budget and passage of the Finance
Bil, we receive very many suggestions from various organisations, institutions, industries and trade. They make
representations to the Finance Minister, sometimes they ask for the new concessions, sometimes they ask for the
modification of the existing concessions. But it is not possible for any Finance Minister including me, to comply with all the
demands or requests that come because we will have to keep in mind that I cannot go beyond FRBM. Therefore, keeping
that in view, I have decided to give certain concessions which I will like to place before the hon. Members. First, I would



like to deal with the relief package for the coffee cultivators. I have received representations from the coffee growers. The
coffee growers in the country have been facing long-standing financial problems ever since the coffee prices fell to very low
level.

During the period 2000-2004, relief packages in the form of Special Coffee Term Loan 2002 and Special Coffee Relief
Package 2005 were sanctioned to revive the coffee sector, besides other initiatives like Prime Minister's Relief Package for
debt-stressed farmers and debt waiver and debt relief scheme of 2008. However, a large number of affected growers did
not get the required relief.

Therefore, the Government has now decided to approve a fresh Coffee Debt Relief Package specifically for the small
growers. As per this, for pre-2002 loans, 50 per cent of the total liability shall be waived subject to a maximum benefit of
Rs.5 lakh per farmer to be borne by the Government of India. An additional 25 per cent shall be waived by banks and
balance shall be rescheduled. The Package also envisages 20 per cent waiver of liability under Crop Loans with 10 per cent
each being borne by the Government of India and banks respectively, subject to a maximum benefit of Rs.1 lakh. For post-
2002 term loan, 10 per cent of the total liability shall be waived subject to a maximum benefit of Rs.1 lakh. The Package
shall also provide relief to medium and large farmers who shall be permitted to reschedule the loans. The total financial
implication for the Government of India is Rs.241.33 crore while benefit to coffee growers will be around Rs.362.82 crore.

Now I come to certain concessions in the direct tax area. While introducing the Finance Bill 2010, in respect of the direct
taxes emphasis has been on relief to individual taxpayers, encouraging research and development in the country, providing
some relief measures in view of the recessionary impact and rationalisation of procedure, and steps to mitigate the
compliance cost. Based on the discussions and representations received after the introduction of the Finance Bill, certain
further reliefs and concessions on direct taxes are proposed.

Availability of modern hospitals is a priority area for the country and private sector participation is desirable in order to
provide better healthcare facilities to citizens. Currently, hospitals of more than 100 bed capacity constructed in any area
other than the 'excluded area' are eligible for claiming hundred per cent deduction under section 80-IB (11C) of the Income
Tax Act. Considering the pressing need for more hospitals all over the country, it is proposed to include the business of a
new hospital anywhere in India, with at least 100 beds for patients, as a 'specific business' for availing the benefit of
investment-linked deduction.

Another priority of the Government is to make India slum-free. Ministry of Housing and Urban Poverty Alleviation has issued
draft Guidelines for Slum-Free City Planning. Rajiv Awas Yojana for slum-dwellers and the urban poor envisages a slum-free
India by encouraging States and Union Territories to tackle the problem of the slums in a definitive manner. For this
purpose it is proposed to also include the business of developing and building of housing projects under a scheme for slum
redevelopment or rehabilitation framed by the Central Government or a State Government as a specified business for
availing the benefit of the investment linked deduction.

In consequence of the decision to allow the tax neutrality for conversion of a company in a limited liability partnership,
some hon. Members also have commented on it, it is proposed to also exempt from taxation the transfer of shares by the
shareholders of the company in respect of such a conversion.

Now, I come to service tax. Madam Speaker, ever since I proposed imposition of service tax on international and
domestic air passengers in the
Budget this year, I have received a nhumber of representations
expressing concern that this levy would adversely affect the civil
aviation sector and would make air travel prohibitive. I would like
to clarify that it would not be so. It would not be linked with the percentage of the fare. The effective rates of levy, when
they come into effect, would be a maximum of Rs.100 per travel for domestic journey in any class and a maximum of
Rs.500 per travel for international journey by economy class. Further, domestic air travel to and from the North-Eastern
sector would be exempt even from this moderate tax.

The construction sector has requested for a review of the changes in the service tax law proposed in this year's Budget.
Several suggestions have been made by the trade associations. Considering all the inputs, I propose to provide tax relief
to this sector by enhancing their rate of abatement from 67 per cent to 75 per cent of the gross value where such value
includes the value of the land constructed upon. Certain procedural bottlenecks relating to the completion certificate
prescribed in the law would also be simplified.

With a view to give thrust to the low cost housing schemes for the urban poor, I propose to exempt service tax on



constructions under Jawaharlal Nehru National Urban Renewal Mission (JNNURM) and under Rajiv Awas Yojana.

The above changes relating to the construction sector would be

effective from a notified date after enactment of the Finance Bill, 2010. I have received suggestions that the present
service tax

exemption available to the vocational training institutes affiliated

to the National Council for Vocational Training and offering

courses in designated trades should also be extended to

"Modular Employment Skill Development Courses" provided by

the training institutes registered under 'Skill Development

Initiative Scheme' of the Ministry of Labour. As this initiative

intends to generate employment to the rural and urban poor,

school dropouts and semi-skilled labourers, I propose to accept

this suggestion and exempt such courses with immediate effect.

The notification to this respect is being issued today.

Madam Speaker, I shall now take up specific issues in indirect taxes. Hon. Members would recall that I had proposed an
increase in excise duty on almost all tobacco products including cigars and cheroots. I have received a large number of
representations on behalf of the manufacturers of 'hand-rolled cheroots' - an industry located primarily in the cottage and
household sector. Considering the nature of this labour-intensive industry, I now propose to reduce the excise duty on

hand-rolled cheroots priced up to Rs.3 per stick to 10 per cent ad valorem. Similarly, the additional excise duty on this
product shall now be 1.6 per cent ad valorem. Full exemption from excise duty has been provided to betel nut product
commonly known as ‘supari’, This exemption is now being extended to scented suypari. Central excise duty on corrugated
boxes and cartons - these suggestions have come from many of you - was reduced from 8 per cent to four per cent when
they are manufactured starting from kraft paper. I propose to extend the exemption to cover units that manufacture such

cartons from corrugated paper or paperboard also.

Paper and paperboard manufactured from non-conventional raw material such as waste paper attract a concessional excise
duty of 4 per cent subject to certain conditions. Waste paper is chargeable to an excise duty of CVD of 10 per cent.
Domestic industry has represented that this creates an inversion leading to the accumulation of Cenvat credit. I propose to
reduce the excise duty on waste paper to four per cent to rectify this anomaly.

As the hon. Members are aware, the excise exemption for small scale units is not available to goods that bear the brand
name of another person. A relaxation of this condition is available in respect of specified packing materials which are
normally not sold under the brand name that they bear. In order to resolve disputes about the coverage of this relaxation, I
propose to extend it to all types of packing material.

Automobile components have been subjected to excise duty on the basis of their retail sale price. In order to resolve
disputes about the coverage of this provision, it was amended so as to make it applicable to parts, components and
assemblies of vehicles of Chapter 87 of the Excise Tariff. Since these components are also used for earthmoving machinery
like loaders, excavators, etc., I now propose to apply this provision to the parts, components and assemblies of such
machinery as well.

Tunnel boring machines are critical for hydroelectric power projects. Since these are not produced domestically, full
exemption from customs duty was provided in this Budget. It has been represented that owing to their huge size, these
machines are incapable of import in a single consignment. Considering this practical difficulty, the exemption is being
extended to parts and components of tunnel boring machines. ...(Interruptions)

oft sIcirE Ris Arca (Jorgdl): srxsl sElcl, B A DA 31 Dl Al Bisall AIfdy; 33 Uz SqA ce1ws], Al H3A ace,
31EA8T ABIGAT & 31U IO SIISY)
SHRI PRANAB MUKHERJEE: No. There is no tax on that.

Hon. Members would recall that the customs duty regime on medical equipment — this is important because I am
exempting life saving drugs — was rationalized in this Budget by prescribing a uniform basis duty of five per cent and CVD
of four per cent. In doing so, listed exemptions were dispensed with. I have received a number of representations in
respect of Ostomy appliances in whose case, a concession has been removed. Considering that these are mainly used by
cancer patients, I propose to provide this concession to such appliances.

Basic customs duty on 11 specified drugs including two anti-cancer and one for the treatment of AIDS is being reduced to



five per cent. These drugs are also being exempted from CVD by way of excise duty exemption. Optical disc drives are ITA-
bound and thus permissible for import without payment of duty. I propose to fully exempt specified parts or components
required for the manufacture of ODD from basic customs duty.

Cigarette filter rods are manufactured from acetate rayon tow. While full CVD of 10 per cent and special CVD of four per
cent is applicable to tow, the excise duty on filter rods is ten per cent, creating an inversion in duty. I propose to fully
exempt acetate rayon tow from special CVD of four per cent.

Flax fibre and yarn are not produced in India in significant quantities. I propose to fully exempt them from basic customs
duty in order to encourage domestic value addition.

As this House is aware, an export duty at the statutory rate of Rs.2500 per metric tonne was imposed on raw cotton with

effect from 9t April, 2010, in order to contain the spiraling prices by disincentivizing exports. The Government has been
keenly watching the quantum of exports as well as the price situation. In order to meet any future exigency, the statutory
rate for this item is being enhanced to Rs.10,000 per metric tonne while maintaining the effect rate at the current level. For
this purpose, an official amendment to the Finance Bill, 2010 is being proposed.

Madam, these are the concessions which I am proposing and these have been formulated in the amendments which have
been circulated to the House. In the course of discussion it will come.

In respect of Lalu ji's demand with regard to Members' salary, allowances and pension, there is an institutional
arrangement. The Committee of the Members Salaries, Allowances and Pensions makes its recommendation. I understand
that they have met. Perhaps the hon. Member of the other House, Shri Ahluwalia is the Chairman. The Secretary,
Expenditure was called for. After getting the recommendations we will consider to what extent we can accommodate. It is
not possible for me, nor it is competent or within my power to decide. It is for the Members of the Parliament, through the
Committee, to decide.

Thank you Madam, Speaker.

offercll v FaRIS | 3reRIst FABIGAI, T e fdRIs U2 aat ol 3= Ao fe s} St of gga 3curs A & 3) a6 gy Siter A 912 BU ol B
&) cifdpol foret sl Sft ST gaa & A1 Dol usdI & b IMUDT A ol oI B clivll 3 DIS 318 UsT oldl gall, Io8 AR forren arer el §
SISt fptTel ART 23T AT b MU A6 DI Bl 3 DIS Dol SRE2 DY TSI MW 3Gl AT 23T AT b Ucled, Stotel w2 U3t o1&t Al ISt Asd S
331 ciftpot 31 Gloil ol w2 qudt Arer oRX Sl freofl sl el U2 Jolls, a8 A AR aMcHl A Adfi 2, 3 sl A Aafei o 3

HAIGRII, SAlCTE 3 MU ATe=IH A T ]} Sft 3 Dol aradl & b g $AD dRRI dic ¥ 3ft, sccTor 3 #ff B3 o1l e Ader| 3A 3w 31cet bt
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17.58 hrs.
Shrimati Sushma Swaraj and some other hon. Members

then left the House.

MADAM SPEAKER: The House shall now take up the motion for consideration of the Bill.
The question is:

"That the Bill to give effect to the financial proposals of the Central Government for the financial year
2010-2011, be taken into consideration. "

The motion was adopted.



MADAM SPEAKER: The House shall now take up clause-by-clause consideration of the Bill.
The question is:

"That clauses 2 to 9 stand part of the Bill. "

The motion was adopted.
Clauses 2 to 9 were added to the Bill.
Clause 10 Amendment of Section 35 AD
Amendments made:

Page 5, line 46 Omit'and'. (1)

Page, afterline 46, insertd€”

'(ab) on or after the 15t day of April, 2010, where the specified business is in the nature of building and
operating a new hospital with at least one hundred beds of patients;

(ac) on or after the 15t day of April, 2010, where the specified business is in the nature of developing and
building a housing project under a scheme for slum redevelopment or rehabilitation framed by the Central
Government or a State Government, as the case may be, and which is notified by the Board in this behalf in
accordance with guidelines as may be prescribed; and";'. (2)

Page 5, line 48,--
for"and clause (aa)"

substitute " clause (aa), clause (ab) and clause (ac)". (3)

Page 5, afterline 52, insert3€”
'(v) building and operating, anywhere in India, a new hospital with at least one hundred beds for patients;

(vi) developing and building a housing project under a scheme for slum redevelopment or rehabilitation framed by the
Central Government or a State Government, as the case may be, and notified by the Board in this behalf in
accordance with the guidelines as may be prescribed;'. (4)

(Shri Pranab Mukherjee)
MADAM SPEAKER: The question is:

"That clause 10, as amended, stand part of the Bill. "

The motion was adopted.
Clause 10, as amended, was added to the Bill.
Clauses 11 to 17 were added to the Bill.
Clause 18 Amendment of Section 47

Amendment made:



Page 6, line 47, --

after "to a limited liability partnership"

insert "or any transfer of a share or shares held in the company by a shareholder". (5)

(Shri Pranab Mukherjee)
18.00 hrs.
MADAM SPEAKER: Hon. Members, the time of the House is extended till this Bill is passed.
The question is:
"That clause 18, as amended, stand part of the Bill."

The motion was adopted.
Clause 18, as amended, was added to the Bill.
Clause 19 Amendment of Section 47 A

Amendment made:

Page 7, forlines 24 and 25, substitute —
"asset or share or shares not charged under section 45 by virtue of conditions laid down in the said proviso
shall be deemed to be the profits and gains chargeable to tax of the successor limited liability partnership or
the shareholder of the predecessor company, as the case may be, for". (6)
(Shri Pranab Mukherjee)
MADAM SPEAKER: The question is:
"That clause 19, as amended, stand part of the Bill."
The motion was adopted.
Clause 19, as amended, was added to the Bill.
Clause 20 Amendment of Section 49

Amendment made:

Page 7, afterline 30, insert —

'(aa) after sub-section (24A), the following sub-section shall be inserted

with effect from the 15t day of April, 2011, namely:-

"(2AAA) Where the capital asset being rights of a partner rafarrad +n in section 42 of the Limited
Liability Partnership Act, 2008 became the property o. 5£2009-- - N conversion as referred to
in clause (xiiib) of section 47, the cost of acquisition ofﬁtﬁe assét shall be deemed to be the cost

of acquisition to him of the share or shares in the company immediately before its conversion.";

(7)
(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:
"That clause 20, as amended, stand part of the Bill."
The motion was adopted.

Clause 20, as amended, was added to the Bill.



Clauses 21 to 59 were added to the Bill.
Clause 60 Amendment of notification issued under
Sub-Section(1) of Section 25 of the Customs Act.
SHRI GURUDAS DASGUPTA (GHATAL): Madam, I beg to move:
Pagel3, afterline 30, insert —
"Provided that any such notification issued by the Central Government shall be approved by both the Houses of
Parliament by a Resolution to that effect.". (12)
MADAM SPEAKER: I shall now put amendment No.12 moved by Shri Gurudas Dasgupta to the vote of the House.
The amendment was put and negatived.
...(Interruptions)
MADAM SPEAKER: Please take your seat. Nothing will go on record.
(Interruptions) &€+
18.03 hrs
At this stage, Shri Basudeb Acharia, Shri Gurudas Dasgupta and some other
hon. Members left the House
MADAM SPEAKER: The question is:
"That clause 60 stand part of the Bill."
The motion was adopted.
Clause 60 was added to the Bill.

Clauses 61 and 62 were added to the Bill.

SHRI PRANAB MUKHERJEE: Madam, in December 2009 the export duty on iron ore lump was enhanced from five per cent
to ten per cent and on fine from nil to five per cent. Keeping in view the trend in the quantum of export and domestic and
international prices the duty on iron ore lumps is being increased further to 15 per cent...(Interruptions)

MADAM SPEAKER: Nothing would go on record except the speech of the Finance Minister.
(Interruptions) G€;*

SHRI PRANAB MUKHERJEE: In response to the representation from the domestic producers of stainless steel, I propose to
reduce the basic customs duty on stainless steel melting scrap from five per cent to 2.5 per cent.

Therefore, I move that Rule 80 (i) be suspended and I may be permitted to move this amendment.
Motion Re: Suspension of Rule 80 (i)
SHRI PRANAB MUKHERJEE: I beg to move:

"That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the
subject matter of the clause to which it relates, in its application to the Government amendment No.8 to the
Finance Bill, 2010 and that this amendment may be allowed to be moved."

MADAM SPEAKER: The question is:



"That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the
subject matter of the clause to which it relates, in its application to the Government amendment No.8 to the
Finance Bill, 2010 and that this amendment may be allowed to be moved."

The motion was adopted.

New Clause 62A Amendment of the second Schedule
Amendment made:

Page 14, afterline 7, inserta€”

'62A. In the Second Schedule to the Customs Tariff Act, against heading No. 16, in column (3), for the entry
"Rs. 2500 per tonne", the entry "Rs. 10,000 per tonne" shall be substituted.'. (8)

(Shri Pranab Mukherjee)
MADAM SPEAKER: The question is:

"That New clause 62A be added to the Bill."

The motion was adopted.
New Clause 62A was added to the Bill.

Clauses 63 to 74 were added to the Bill.

Clause 75 Amendment of Act 32 of 1994

Amendment made:
Page 17, afterline 49, insertG€”

'(3A) for clause (77c), the following clause shall be substituted, namely:--

'(77¢) "passenger" means any person boarding an aircraft in India for performing domestic journey or international
journey.';' (9)

(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:

"That clause 75, as amended, stand part of the Bill."



The motion was adopted.
Clause 75, as amended, was added to the Bill.

Clauses 76 to 86 were added to the Bill.

MADAM SPEAKER: Shri Gurudas Dasgupta -- Not present.

Shri Basudeb Acharia -- Not present.

The question is:

"That the First Schedule to the Seventh Schedule stand part of the Bill."

The motion was adopted.

The First Schedule to the Seventh Schedule were added to the Bill.

The Eighth Schedule

Amendment made:
Page 39, line 9, in column (3),
after "on inputs"
insert "or input services". (10)
(Shri Pranab Mukherjee)
MADAM SPEAKER: The question is:
"That the Eighth Schedule, as amended, stand part of the Bill."
The motion was adopted.
The Eighth Schedule, as amended, was added to the Bill.

The Ninth Schedule to the Twelfth Schedule were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

MADAM SPEAKER: The Minister may now move that the Bill, as amended, be passed.



SHRI PRANAB MUKHERJEE: Madam, I beg to move:
"That the Bill, as amended, be passed.”
MADAM SPEAKER: The question is:
"That the Bill, as amended, be passed.”

The motion was adopted.

The House now stands adjourned to meet tomorrow at 11.00 a.m.

18.09 hrs

The Lok Sabha then adjourned till Eleven of the Clock on Friday, April 30,
2010/Vaisakha 10, 1932 (Saka).
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